259 Motion re.

[t TrrearT W]

B weey ¥ ARSI e
g, % fear § 1 feafy g3 o awg @
fang g | 2a Qg AT AT @

o & w7 w1 ATAT A9 @ ) g
war: & s s wrer P v wreest
gifaTem & oY qarfusrdr § 9w § faw

®7 H 4T wgiey ara £ 97 qF WY TN
¥ frr wrg dar ey Foerd 1 3 &)Y

T fewmi &, g9 N AF ARFA N LA

faar®i Frg7 ) axdgrafrdAd Ay

# AFar § fF 24 ardg Y A A N

o a0F wFAT FY I aqT AW

w¥r7 F7ar 9 fa@ &1 afonm ag g

f& IrmfeaiF1 o S oF @waT @

W7 g7 ¥ gATY RWEY AFAT 00 |

ﬁnm%ﬁ‘rnéﬁﬁmmﬁm&

f& a7 37 AW & aedg &7 & B

e fasrd, auay w1 #15 Thwr

frars

13,34 hrs

MOTION RE. POLICY OF GOVERN-
MENT IN REGARD TO MANUFAC-
TURE OF CAR

MR SPEAKER: Now, we take up
Motion at item No, 25 Shri Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, before I start,
1 want to make a submission. As the
zero hour started from quarter past
tweleve to thirty-five minutes past one,
1 would like to have a kind ruling in
this regard as to the time fixed for this
Motion. This is a substantive Motion
relating to a very serious matter....
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MR, SPEAKER. It wids decided in
the Business Advisory Committee
that we will finish it before the Pri-
vate Members' business starts.

SHRI JYOTIRMOY BOSU: This is
a substantive Motion, I have a right
of reply. There wil] be other Speakers
from different parties, Before I start,
I want to know your ruling as to the
adjustment of time on the Motion.

MR. SPEAKER: If the House agrees,
we will take up the Private Members’
Business one hour later. We will try
to make up this time, Instead of at
13.00 p.m, the Private Membe:s’ Busi-
nesg will be taken up at 4.00 p.m.

SHRI JYOTIRMOY BOSU. What {s
the ruling, Sir?

MR, SPEAKER: We shali take one
hour from the Private Members' Busi-
ness and extend the Private Members’
Business in the evening In that way
we shall try to make up the lost time.

SHRI JYOTIRMOY BOSU: I beg to
move: !

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of Car.”

We are Marxists. We believe in
planned economy—public sector, prio-
rity and non-priority sectors, We want
a clean administration, free from ne-
potism and corruption. About this pro-
ject, we would have opposed if Birla
was given this project, we would have
opposed if Tata was given this project,
and we are opposed to the project
having been given to the persons to
whom it has been given, becalse it is
a growth of private sector and capi-
talism, This evolution of small car,
particularly, is a reverse process of
Darwin's theory--Man has become
the monkey and monkey has not
become man. That is the position.
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Production of 50,000 cars a year,
r.ay be small in size, but the producer
is not a socialist; it is another Tata
or Birla in the making. Government
is talking about manufacture of peo-
ple’s car. We felt very strange—that
was a non-priority item. The planning
Commission also felt that we should
conserve the overall resoures for prio-
rity sector. Did late Mr, Gadgil have
1o quit because small car had to come
into existence? Public transport is a
vital thing. But itg growth is insigni-
ficant, The Ministry of Industrial De-
velopment made out a case that the
present manufactured cars were vut-
dated in quality, in price and the ma-
chinery were old, that the producers
wanteg replacement—and naturally
they would app oach the Government
for further investment. And this Gov-
ernment of course surrenders to the
monopolists. Finally, in November
1970, the Cabinet decided about the
small car in the publi; sector—not re-
aliy public sector, the sector control-
leq by the market, part of the money
will be coming from the market, a
part from the State and a part from
foreign capitalists. The basis was the
Low Cost Car Committee Report of
1961. The Minister said on the floor
of the House that this would be
export-oriented. Then, ‘market col-
lection' means resource mobilisation,
and the plans were that the cars which
would be produced in that sector
would also be exported—a good quan-
tity of them. The project report for
doing it did cost us to the tune of
Rs 15 lakhs all in foreign exchange.
We had consultationg with Renault,
Ford, Nissan and so many others.
Collaborations were invited and fina-
lised. The HMT were anxious and they
offered that they could utilise tReir
unutilised built-in capacity for pro-
ducing ancillaries But here jt comes
to the surface that to one fortunate
person with no resources—his income-
tax declaration was Rs. 748-—the letter
of intent was issued on 30th Novem-
ber, 1970, and the Licence Sub-Com-
mittee of the Cabinet was presided
over by the Prime Minigter herself
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whose son happened to be the appli-
cant. It would have poseq a serious
competition—that was the apprehen~
sion to the public sector project. But
the Government assured in parliament
that the public sector project would
not be affected. Now what do we see?
It has been dropped without any rhy-
me or reason, in order to help the
young, lucky person who hag come
out in the new project. Similar but
small scale allegations were brought
against the former Deputy Prime Mi-
nister, Shri Morarji Desai, some time
ego and the House was agitated about
it. I want to ask this question: Is it
true that Mr. Moinul Haque Chow-
dhury had to quit the Cabinet because
he opposed the private sector small
car project?
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Is it true that Mr. Subramaniam
was brought in ag Devaluation Minis-
{er within a week he dropped the pub-
hic sector project? Is it also true that
Mr, Subramaniam had to go out of
the Government because of Aminchand
Pyarelal affair and faileg to get re-
entry through the Rajya Sabha and
now has come and he has been put
in charge of this Ministry for this
purpose? Is he so indispensable? Now,
it cuts both ways. The Birlag may
demand resources for remodelling
their Ambassador car. Why was the
public sector project dropped? I want
to ask that question. Is it to kill prio-
rity to public transport contrary to
the previous announcement? We want
manufacture of public transport in the
public sector. Why has it been avoid-
ed? I want to ask Mr. Subramaniam.

Again, I ask the question: why with
the change of the Minister in the
Planning Commission, a project which
was once agreed to was disagreed to
by another. Mr. Subramaniam defer-
red the thing in May 1872, I want to
know the reason for the same ulso.
Of course, he gave an excuse in reply
to an unstarred question on 13th De-
cember 1972 This is what he said:



263 Motion re.

1Shri Jyotirmoy Bosu]

“The Planning Commission are
currently examining the question
of the relative costs and benefits to
the economy of public transport
wvis-a~pis passenger cars;

A final decision on the proposed
public sector small car project will
be taken after this examination is
completed.”

Please tell us, Mr, Subramaniam,
why there was no discussion in the

Parliament. Why has it been kept
as a mystery? It has not been ex-
plained. Is it because ft is embar-

rassing to a VIP? People are no
longer fools for you to hoodwink
them. The Government has to ac-
commodate this lucky young man. So,
the low priority passenger car gets
precedence over the publie transport
And this is how the ‘Garibi Hatao’
is being implemented. What is the
outcome? The outcome will be for
a few to prosper and the rest to rot,
and the heinous private sector gets
priority over the public sector. This
is a conspiracy hatched by this Gov-
ernment over the public sector. They
will be tapping the same source for
the resources because they cannnt
mobilise any additional resources. So,
it should have gone to the public
sector or given low priority or defer-
red as far as possible because it is
a low priority item and because of
the present conditions.

In reply to a question of mine, Mr.
Subramaniam, has made a statement
in the Industrial Development
Ministry’s Consultative Committee
meeting which says:

“Shri Sanjay Gandhi was grant-
ed a letter of intent on 30-9-1970
for the establishment of a new
industrial undertaking at Gurgaon
in the Haryana State for the manu-
facture of passenger cars with an
annual capacity of 50,000 numbers
per annum. The validity of the
letter of intent granted to him has
been extended upto 31-12-1972.
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Shri Sanjay Gandhi has aslready
floated & company and according
to the information received 297
acres of land costing Rs. 86 lakhs
approximately have been procured
and the boundary walls put up.."”

We do not know the entrepreneur’s
qualifications anything por more than
an artisan’s trairning he had received.
We want to know from Mr. Subra-
maniam. Was he a Graduate Ap-
prentice in the Rolls Royce? We
want to know his experience both
academic and practical., both.
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About the extension of the letter
of intent, why and when was it
given? When there is no guarantee
for licence, not yet tested and passed,
how 1s it that a letter of intent was
given? Mr. Swaminathan Committee’s
report clearly says:

*“To enable him to proceed with
¥he negotiations with the foreign
collaborators as well as to arrange
financial assistance, until 1959 a
practice prevailed under which a
conditional letter was issued which
provided for negotigtions with the
Government for the grant of a
licence provided certain conditions
are satisfied.”

It says that the Swaminathan
Committee recommended the issue of
a letter of intent which practically
the same as the former conditional
letter the Government introduced in
1954—the letter of intent, The letter
of intent specified the time limit—
this is very important—within which
certain steps have to be taken., If
that is not done, the letter of intent
automatically lapses, unless the ap-
plicant requires an extension of the
time limit and the request s
agreed to. It also says that the leiter
of intent broadly indicates the con-
ditions subject to which the Govern-
ment would be prepared to consider
the grant of licence and also specify
a definite period varying from six to
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twelve months depending on the
nature of the industry with which
the applicant should be acquainted.

Now, today is the 22nd of Decem-
ber, 1972, According to Mr. Subra-
maniam, the letter of intent has been

. extended upto the 31st of December,
1871 only. From six months to one
year is the maximum time limit. But
why is it that you have gone out of
your way to extend it upto two
yvears and three months? Is it not
the case that the licence would get
automatically cancelled? We have
got 70,000 graduate engineers, who
have got so many national talent
scholarship-holders  running petrol
pump stations, filling petrol for cars.
Why should this be allowed? I am
unable to understand this.

Then, the worst thing is the land
scandal issue. There is the Central
Land Acquisition Act of 1894 modi-
fied by ug in March, 1970. The pro-
visions of this Act have been by-
passed by this company, actually an
individual. This matter has got no
parallel in history, Sir. This was
done only to oblige the Delhi wishes.

1 have got the letter with me writ-
ten by the Chicf Minister Mr. Bansi
Lal. It says:

“A total area of 420.54 acres was
acquired out of which 96880 acres
were allotted to Messrs. Maruthi
Limited for setting up a Car Manu-
facturing Project.”

SHRI R. S. PANDEY (Rajnand-
gaon): Sir, I rise on a point of order.
(Interruption)

.SHR] JYOTIRMOY BOSU: I am
not yielding.

SHRI R. S, PANDEY: I would be
grateful to you, Sir, if you allow me
to raise this point of order. What is
the motion before the House? (Inter
ruption).
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SHRI N. K. P. SALVE (Betul):

Point of order gets precedence al-
ways.

SHRI R. S. PANDEY: My point
of order is this. I would like to
remind the House about the exact
wording of the Motion before the
House, which we are presently dis-
cussing. It says:

“That this House notes with dis-
appointment the policy of the Gov-
ernment in regard to manufacture
of car."

It is not only for Maruthi Limited
that the letter of intent was issued.
There are eleven other parties, There
is another case where the letter of
intent was 1ssued. It is g questicn
of policy in regard to the manufac-
ture of car which alone should be
discussed. How can the question of
land come in here?

MR. SPEAKER: Please sit down.

SHRI R. S. PANDEY: Car model,
a particular director being there, etc.
are all things which do not come
within the purview of this particular
motion which we are discussing.

SHRI VIKRAM MAHAJAN
(Kangra): What my hon. friend
says is correct. The Motion before
the House is regarding the policy of
the Government. It is not a question
of particular individual. You cannot
bring in any particular issues whe-
ther a particular company has got a
land or not We should confine our-
selves to the policy of the Govern-
ment. Nothing more. We cannot
allow any aspersion on A. B. C. D atec.

MR. SPEAKER' Order please.
This is a general Motion on car
manufacture policy. If the Member
has come prepared only {for one
particular thing. I have no objection.
This is a general Motion. ' But if he
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[{Mr, Speaker)

thinks that the wthole car manufac-
turing policy is only one thing, how
can we stop here?

SHRI VIKRAM MAHAJAN: You

may kindly give guidance; you may
kindly tell the Member.

MR. SPEAKER: 1 think he: has
come with that idea....,

SHRI VIKRAM MAHAJAN: I

you give him licence, he can say
anything.
SHRI R. S. PANDEY: If he says

that letter of intent was not given
to a public sector company, it should
not be given to a private sector, etc.
we can understand that, I would
respectfully submit that what he says
about Maruthi alone is not coming
within the purview of this Motion.

SHRI VIKRAM MAHAJAN: He can
only discuss whether it can go to the
private sector or the public sector. He
cannot discusg the question of land
acquisition,

SHRI PILOO MODY (Godhra): I
suggest that Congressmen can refer to
the car policy and talk about Hindus-
tan, Fiat and whichever other make
they like,

PROF., MADHU DANDAVATE
(Rajapur): All that they can say is
that his knowledge is limited.

SHRI JYOTIRMOY BOSU: I would
hke to tell my hon. friends that my
knowledge ig limited, and, therefore,
my hon. friends may excuse me if I
speak about this only. Let them not
get identified so soon, because it is
not going to get them dividends.

I am talking of a Central piece of
legislation which has been given a
very unfair deal. The methods adopt-
ed are without any parallel, and I
have read out just now from the letter
from the Chief Minister of Haryana
about what is happening there.
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The Gazette Notification dated 24th
February, 1971 says;

“For planned development, the
land was acquired”,

1 have got here with me the Gazette
Notification, and if you like, I can lay
it on the Table of the House or hand
it over to you for reading . ..

MR, SPEAKER: That is an acces-
sible document,

SHRI JYOTIRMOY BOSU: Out of
420.54 acres, 296 acres or roughly
about 300 acres or about three-fourth
of the total land was given for this. I
think that those who know about car
projects, even they, will consider it to
be far too big an area. It is a matter
of a mere letter of intent extended,
and on the strength of this, these won-
ders have been happening.

Then, they talk about industrial
estate, Out of 420—it is a very bad
number—296 acres was given to one
party, and yet the garb of industrial
estate is being used. It was an after-
thought. Even the surplus distribu-
tion requires permission on the part
of the individual. 1 want to ask my
hon, friend Shr; Sat Pal Kapur who
is a very knowledgeable person, and
the advocate here who is also very
knowledgeable, at what price they
are being sold.

Is it not misuse of a Central Act?
Is it not for this House to sep that
the Central piece of legislation is not
misused to the advantage of a parti-
cular individual: however big or how-
ever important he may be? This is
what 1 am saying.

Then, the first acquisition order was
dated 24th February. Although three-
fourth of the land was for one indi-
vidual unit, actually for one indivi-
dual, yet they bypassed the provisions
of the Land Acquisition Act. The
Land Acquisition Act ig a Central
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piece of legislation. It is not g State
piece of legislation, and, therefore, it
is our business. I would invite your
attention to Part VII of the Act, sec-
tions 39 to 42. Section 39 says:

‘“The provisiong of sections 6
to 87 (both inclusive) shall not
be put in force in order to acquire
land for any Company, unless
with the previous consent of the
appropriate Government, nor un-
less the Company shall have exe-
cuted the agreement hereinafter
mentioned.”.

Further, section 40 says:

“(1) Such consent shall not be
given unless the appropriate Gov-
ernment be satisfied either on
the report of the Collector under
section 5A, sub-section (2) or by
an enquiry held as hereinafter
provided,—

(a) that the purpose of the
acquisition is to obtain land for
the erection of dwelling houses
for workmen employed by the
Company or for the provision of
amenities  directly connected
therewith, or

(aa) that such acquisition is
needed for the construction of
some building or work for a Com-
pany which is engaged or is tak-
ing steps for engaging itself in
any industry or wark which is for

public purpose.....”

Now comes the very important por-
tion . . .

SHRI VIKRAM MAHAJAN: Let
him read the whole of the provision,

SHRI JYOTIRMOY BOSU: I think
my hon. friend must be having a copy
of the Act: otherwise, if he wants, I
shall lend him my copy.

Then, section 41 says:

“If the appropriate GGovernment
is satisfied after considering the
report . . . it ghgll require the
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Company to enter into an agree-
ment with the appropriate Gov-
ernment, providing to the satis-
faction of the (appropriate Gov-
ernment) for the following mat-
ters, namely:—
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(1) the payment to the appropri-
ate Government of the cost of
the acquisition;

{2) the tranfer. on such pay-
ment, of the land to the
Company;

(3) the terms on which the land
shall be held by the com-
pany; ...

Then, section 42 says:

“Every such agreement shall,
as soon as may be after its exe-
cution, be published in the Offi-
cial Gazeite, and shall thersupon
so far as regards the.terms on
which the public shall be entitled
to use the work have the same
effect as if it had formed part of
this Act.”.

They bypassed these provisions,
acquired 420 acres and gave 3, 4th of
it to a particular individual unit com-
manded by a particular individual.
The modus operandi is not only a
fraud on this House; it is a fraud on
the people affected, the people who
live there. That is how this company
was given opportunity to get away
without paying the cost of the acqui-
sition,

The description of the land is very
interesting:

“By a rough calculation, it has
been found that for each 25 acres’
there was about one irrigation
tube-well (90 per cent area irri-
gated) and gufficient number of
tractors were in use for multiple
cropping. The cattle population
worked out at about 4 per acre.
A good number amongst the own-~
ers of the land are soldiers. Al-
though the land is technically
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within Gurgaon district "in Hary-
ana State , .. ete. etc”

I would not go into the details
(Interruptions).

Then there is the Defence Depart-
ment Order which imposes a prohibi-
tion in this ares, which was modified.
Shri Jagjivan Ram ijs here; he will
help us to get this clarified. The
Order No. is P.C. No. 10010)/£/D
(GS-1) and it says:

“In exercise of the powers con-
ferred by sec. 3 of the Indian
Works of Defence Act 1903 (7 of
1903), the Central Government
hereby declares that it is neces-
sary to mmpose the restrictions
specified in clause (b) of sec. 7 of
the land situated in the district of
Gurgaon in the State of Haryana
described in Schedule A and
Schedule B hereto annexed, be-
ing land in the vicinity of air
force unit at No. 54 ASP “in order
that such land may be kept free
from buildings and other con-
structions”,

The whole of this land comes within
the purview of thig order.

SHRI VIKRAM MAHAJAN: It does
not.

SHRI JYOTIRMOY BOSU: You will
be sorry to hear that 1500 small pea-
sant family members have been
thrown out of their ancestral homes.

SHRI PILOO MODY : Garibi hatao.

SHRI JYOTIRMOY BOSU: These
poor people pooled some money and
went to the court in a writ petition
on 11 March 1971, On 15 March,
the Advocate General, Haryana, with-
drew the case regarding the acquisi-
tion order. The writ hecame infruc-
tuous. The wilhdrawal was published
in the gazette on 23 March. Then the
villages went home, happily think-
ing that they had won the battle.
But the devil's design never steps.
The next day, on 24 March, a special
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acquisition order was jssued. The
dirtiest part of the whole thing is
thay its publication, its notification
was suppressad till 23 June 1871,
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Under sec, 6 of the Land Acquisition
Act, in one single working day of 8
hours, over 200 objections were in-
vited to be heard. 8 x 60=480 minutes
and 200 objections! I do not think we
have gpne to that concorde age of be-
ing able to hear so many objections
within this time. When the able-
bodied men left the village for attend-
ing the hearing at Gurgaon miles
away, the police and the administra-
tion took possession by surprise
action. They fooled these innocent,
small peasants, and the Tehsildar
said;

‘“gagr W@t I A, wwEr A&
Ay, Sy oY Sstvg vy St Sra o

This is what he said. Shyam Babu,
myself and many of usg went there.

As regards the price, it is g daylight
robbery. The land wag acquired, ac-
cording to Shri RBansi Lal's letter
written to me, at the rate of
Rs. 11,776.42 per acre. You cannot
buv any land there at this price. I
have got photostat copies aof docu-
ments to prove that the price of the
land there today at the lowest 13
Rs, 60,000 per acre. So the peasants
were made to part with the land at
a very low price. I have got a certi-
fied true copy from the Registrar's
office which shows that the price 1s
Rs, 40,000--50,000.

14 00 hrs.

Then, Sir, the terms of payment are
these After two years, 18 annual
equated instalments. How wonderful
and how nice it is? The company
made a crore of rupees even before
they started the factory on the pur-
chase of the land through the Gov-
ernment,

This price received from Bansilal i3

inclusive of tube-wells, trees, houscs
standing crops and 15 per cemt sur-



273 Mation re.
charge. Mr. Frank Anthony knows
wbout it. (Interruption). The Chief

Minister said that the total amount
paid iz Rs, 48,52,414. But the other
figure—1 bave got a copy of it-—says
it iz Rs. 80,19,632. I want to know
why there ig thig discrepancy. Who
is correct? 1 demand here and now
that the gurplus Jand should be
returned tg the tillers at once. They
should be paid according to the mar-
ket price, and those who have been
thrown out of their farms and agricul-
ture should be employed.

About the finance, tapping of the
resources up to September, 1972

MR, SPEAKER: Your time is up.

SHRI JYOTIRMOY BOSU: How
much time, Sir?

MR. SPEAKER: You have taken al-
ready more than 25 minutes.

SHRI1 JYOTIRMOY BOSU- I want
another 10 minutes. I am the mover
of the substantive motion

MR. SPEAKER' Two or three min-
utes only you may take The mover
is given 20 minutes You have taken
about 30 minutes,

SHRI H. N. MUKERJEE (Calcutta-
North-East): Sir, he is making a very
factual statement and every opportu-
nity should be given to the House to
get the facts Let them reply at
whatever length which they may take.
As a private Member 1 am ternbly
exercised over this kind of allegation,
and that is why it must be considered
objectively and he is doing 1t. They
must wait and give the answer and
‘take adequate time.

MR. SPEAKER: Two or three
minutes. Not more than that.

SHRI JYOTIRMOY BOSU: The
total yield they have got up to Sep-
tember, 1972, is Rs. 7 crores Pro-
moters and friends will find Rs, 15
crotes. It is reported that—we want
to have a confirmation or denial of
it—the entire controlling share capital
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has been subscribed by the Haryana
Government, Is this utilisation of
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. public money for private enterprise?

Also Rs. 25 lakhs worth of equity
shares were there. THere was a con-
dition that there will be no foreign
help or collaboration at all. Is it not
a fact that National and Grindlays
Bank is the financial consultant and
is’ the handler of your issues to an
extent of about Rs. 2 crores. Is this
bank a foreign bank or not? (Inter-
ruption) What is unforeign about
that? I want to know. Of course,
as far as loans are concerned, they
have to come from a native bank,
nationalised native bank—the Indian
Bank. For that, they need nst go to
National and Grindlays. Is this the
reason why foreign banks have been
left out of nationahisation? Is that
the reason why foreign banks are
shown particular favour? I want to
know this.

Everything is ready for a deal with
IDBI, etc, etc. Sir, the NIDC—
National Industrial Development Cor-
poration—is there. Its managing
Director misled the Committece on
Public Undertakings. A privilege
motion was brought here. But I saw
some unseen hand trying to protect
him. Today I understand why this
gentleman has drawn up the project
report for this company. Therefore,
he has to be saved. The project report
says that actually in four years they
will require Rs. 17 crores. For 1972
they estimated Rs 94 crores; for 1973,
Rs. 6 crores. For the first year, for
ancillary ‘production, they will buy
from the bazaar; Dunlops and Escorts.
For these ancillaries, it comes to 57
per cent. For the balance, he says
“we will produce” We do not know
it there is a change in the eapital
structure. We want to know the
details. But two nationalised banks,
namely, Central Bank and Punjab
National Bank, have sanctioned zan
overdraft of about Rs. 80 lakhs 1
could not enter into their ledger 1
had no time. I put my finger but I
could not. I am told a good bit of it
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has already been taken. I want gome
details from him. The hon. ex-
communist friend, Shri Raghunatha
Reddy, took three or four months to
reply; a simple reply about Maruthi.
Everything is a top secret document;
you cannot get anything from that
company. On the letter of intent, no
licence, selling agents are being given
to hundreds and they have been tak-
ing Rs. 2.5 lakhs to Rs. 3 lakhs. That
is how it comes to Rs, 2.5 crores to
Rs. 3 crores. There is a comment in
the Guardian. I do not put much
weight on British paper's remarks on
that but there is a comment not very
complimentary about the technique
of this car and the utility of this car.

There is a wonderful thing here,
According to the reply given to ques-
tion No. 1812, which Mr. Raghunatha
Reddy had very kindly sent to us,
Mr. Sanjay Gandhi is the Managing
Director and the other directors are
Mr V. R. Mohan, Shri M. A. Chidam-
baram, Shri C. B. Saran, Shri Jagdish
Prasad, Shri Raunaq Singh, a great
man, Shri Jindal and Shri S. N.
Kapadia. About one of them, I know,
a great tycoon, from the South. He
has been pleading for a naphta based
fertiliser plant which was opposed by
Dr. Triguna Sen and he even threa-
tened to resign if the plant was
allowed because it would make the
country dependent on American raw
material. But after Triguna Sen was
not given a ticket, not given a berth
in the cabinet, this has been cleared
and this man has substantially invest-
ed. Mr Chidambaram is a good man
and could do well.

Another man is a great brewer and
distiller. I do not want to mention
the name. He was producing in
excess of his licensed, registered and
installed capacity. But he got a
Padmashree all right. He got more
hugs from the hear. There was no
prosecution. The original licensed
capaeity was 4091 kilo littres; it was
given an expansion to 15000 KLs
and another is coming helf way, to
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Ancther gentieman Mr, Remmaq
Singh is supplying a lot of compo-
nents and motor parts, I am told. I
am also told that his firm was black-
listed for misdeeds and serious and
heinous economic offences connected
with blackmarketing of steel. Is it a
fact—I ask Mr. Subramaniam-—that
this gentleman's house was raided in
September 1972 and they found Rs.
17 lakhs? 1Is it also a fact that this
person has been given a loan of Rs.
1.5 crores for his industry? He is une
of the directors. Kapadias have been
pressurised, their National Rayon.
Mr. Saran has a licence for tractor
plant being put in pratapgarh. A
letter of intent has been made; but
he has not bought the land for the
factory yet. You give a little and
take a little; there is nothing wrong
in that. There is also collaboration
in scooter.

We want to know the gualifications
of the managing director, theoretically
and practically; the terms of remu-
neration and other conditions of
appointment. How is it that it has
been possible? He declared that he
had no money, only Rs, 748. Is it a
fact that the licence—the letter of
intent is more than a licence—is being
really sold to these big tycoons because
how can one with Rs. 748 start a pro-
ject of Rs. 17 crores. It is magic.
We think and talk about an All India
car and no import. The components
suppliers are given the actual users’
licences to bring things and make the
components assembled here.

Among the shareholders there are
some very brilliant people. Mr. Tul-
shan, every body and Mr. Lalit Mishra
knows him, how much money he has
made. Sudarsan Chit Funds-—against
whom the CBI enquiry is going on. .
(Interruptions) He is a chit and cheat,
as he says. Imported machinery has
been brought, valued at Rs. 60 lakhs.
We want the Government to give the
report.. . (Interruptions) whether the
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Czechoslovok machinery was import-
ed. The misuse of the office of the
Prime Minister is a very serious
matter., Telephone calls went every-
where, I do not want to name Shri
Yashpal Kapur or Shri Dhavan.
Steel to the extent of 6000 tonnes was
given. A telex messages were sent to
Hindustan Steel yards: despatch all
your stocks to Gurgaon. 6,000 tonnes—
a part of that found its way into the
blackmarket. Raunaqg Singh is very
good at that. An electric sub-station
has been created there. I have got
a beautiful photostat of this Maruti
Sub-station,

It all this happened because Shri-
mati Indira Gandhi wanted it to hap-
pen, she should resign, because it is
a clear case of corruption and nepo-
tism and a shame on the whole coun-

try.
MR. SPEAKER: Motion moved:

“That this House notes with
disappointment the policy of tne
Government in regard to manu-
facture of car.”

SHRI AMRIT NAHATA (Bar-
mer): Sir, Mr. Bosu has raised cer-
tain issues relating to the car policy
of the Government of India and cer-
tain issues relating to Maruti I would
like to answer both aspects. First I
will take the car policy.

T am told no definite car policy has
yet been evolved, But from whatever
I have been able together from vari-
ous debates and discussions held in
this House, I can say that a study was
first made by a planning commission
group on machine industries to assess
the total requirements of cars in In-
dia.

14.12 hrs.
{MR. DEPUTY-SPEARER in the Chairl

This committeg¢ came to the con-
clusion that our total requirement in
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1979-80 would be 1.34 lakh numbers

of cars. As against this, the actual

production today is only 32,644. There

is a wide gap between préduction and

gzmand to the extent of I lakh num-
TS,

This estimate of one lakh addition-
al carg is based on the present preva-
lent price. If the car is made available
at a Jower price, naturally the demand
will go up. I can safely say that by
1979-80 the total demand would be
1.50 lakhs. The question is how to
bridge this gap,
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Mr. Bosu says, not in so many words
but by implication, that a low price
car should be “nanufactured in the pub-
lic sector. For years together the Plan-
ning Commission and the Government
of India went into this and at one
stage, Mr. Dinesh Singh the then
Industries Minister, told the House
that virtually a decision has been ta-
ken to start a low price car project
in the public sector. Negotiations were
held with foreign consultants for fore-
ign collaboration. The final picture
that emerged was, firstly, if the Gov-
ernment set up a public sector car
project, they will have to go in for
foreign consultancy ang foreign colla-
boration and the total investment re-
quired would be Rs. 57 crores. This
is the crux of the problem. Do we de-
velon indigenous technology in guto-
mobile industry or do we de-
pend upon foreign collaboration? Do
we invest Rs. 57 crores from the public
exchequer sacrificing other important
national priorities or do we leave this
important sector of industria] deve-
lopment to some entrepreneurs in the
private sector? A balance hag to be
struck. I am sure Mr, Bosu's intention
ir not that we do not want cars at
all. The history of economic develop~
ment of other affluent countries tells
us that development of automobile
technology is essential for the gene-
ral economic growth. Take Japanm,
Italy, England, America or France.
Automoblle technology supports many
other technolegies in various spheres.
It encourages a number of ancillary
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industries and subsidiary industries.
This is an established Act.

If indigerous automobile technology
is to be developed the question is
whether 1t should be developed in
the public sector or the private sector.
If it is to be developed in the
private sector by big monopoly
houses, no progressive demoeratic
country woulg tolerate or accept it.
At the same time, if RS, 57 crores
from the Fifth Plan were to be allo-
cated to a car project, I would be
the first to object to it. When people
a e thirsting for drops of water, when
we need pipelines tube-wells, trac-
tors and trasport buses, if the Govern.
ment or the Planning Commission
were to allocate Rs. 57 crores for a car
project in the public sector, I would
not consider it an appropriate national
priority Therefore, a balance has to
be struck. So, the government decided
that if some Indians came forward,
some ney entrepreneurs came forward
with a project for the manufacture of
low-priced car, they would be wel-
come But the conditions were that
no foreign collaboration would be al-
lowed and no foreign consultancy or
import of machinery or capital goods
or even parts would be allowed. Un-
der these conditions, if we attain self-
reliance in the very desirable sector
of automobile technology, what 1s
wrang about it? No conscientious per-
son can take objection to thig car po-
liey.

Having decided on this policy, at-
tempts were made to encourage peo-
ple in the private sector to manufac-
ture cars at a low price Eleven letters
of inten{ werp issued. I have before
me a list of those names. If these 11
parties to whom letters of intent were
issued if the proposals which they
have come up with fructify, we will
have arr installed capacity of 1.56
lakhs cars, We can safelv say that
if all these 11 part'es were to sta t
manufacturing, car, within three or
four yenrs, or by 1860 we would have
a production of sbout 1 lakh cers,
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against a demand of two lakbs cags.
We woauld still be balow the raquive-
monts of the couniry. Therefore the
intention of the (Government was to
encourage all: these 11 entrepreneurs
from different parts of the country,
not- Maruti alone, to manufacture
small cars. None of them ig a mono-
poly house or & big industrial house.
They are new entrepreneurs in the
field, spread all over the length and
breath of the country. I weould re-
quest the government to give assis-
tance to all these 11 entrepreneurs to
come forwarq and start manufacture
of cars, which would be in the nation-
al interest.
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It was said that extension of time
wag given to Messers, Maruti Limited.
Shri Jyotirmoy Bosu i8 an expert in
high-lighting one particular fact and
blacking out others Extension has
been granted not only to Maruti Li-
mited but also to Shri Madan Mohan
Rao, Shri Thacker, Messrs. Allied
Engineering Corporation and others.
Extension has been granted to all
these applicants who have been issued
letter of intent. If the Government
are convinced that the parties are
facing some difficulties, their expec-
tations have not materialised and they
want more time, Government must
give extension of time. In fact, they
must extend ajll help so that these
small entrepreneurs can come for~
ward and start manufacturing cars

Coming to the acquisition of land,
Shri Jyotirmoy Bosu paints g picture
ag if, had the project been in the
public sector, it would have been builg
in the gir. Even if the project is in
the public sector for manufacturing
cars, land will have to be acquired in
some part of the country,

Now, the question is, for this parti-
cular land that was acquired by Har-
yana Government the price that has
been paid by the Maruti 1td. is Rs.
11,77832 p. per acre. Mr Jyotirmoy
Bosy says that the price of land there
4s about Re. 80,000 per acre. Probably,



281 Motion re.

he is thinking of the Jocality in Cal-
cutta where he himself has a huge
posh building; probably, he is think-
ing of that particular Iand. Nobody
by any stretch of imagination could
say that the price of this land is Rs.
60,000 per acre,

There are legal processes. The peo-
ple from whom lands have been ac-
quired have legal avenues open to
them. Some of thepy; have raised legal
objections, Appeals lie with Sessions’
court: appeals wil] go there. There
are further avenues of appeals. All
the lega] avenues are open to them.
If some injustice has been done, if
the price that has been paid is lower
than the actual price, these land-ow-
nerg whose lands have been acquired
have all the legal opportunities avai-
lJable to them to ventilate their grie-
vances and to seek justice.

In the agreement with the Maruti
Ltd, there is a provision that if after
appeals the prices of these lands are
raised they will have to pay addition-
al prices; if some compensations are
to be paid, they will have to pay for
compensations; if any additiona] ex-
penses are to be incurred by the Gov-
ernment, they will have to meet those
expenses, All legal precautions have
been taken. No legal provision has
been flouted anywhere to show that
an iota of favouritism or nepotism
was shown {o the Maruti Ltd_ in the
matter of acquisition of land,

Any person with an iota of com-
monsense would think, where the
Prime Minister’s son Is involved, and
even commonsense would dictate that
he would take all precautions to sen
that no finger coulq be ralsed against
him to show this favour or that fav-
vur. I am convinced that where even
the requiremnts of law were to be,
sy, Rs. 7000 or Rs. 8000, Mr. Sanjay
Would see to it that it does not matter
whether Rs. 1000 more is paid, but
nobody in the future could say that
the Prime Ministér’s son was involv-
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ed in robbing the peasantry of their
land.” This is commonsénse 1 can
mssure you that the prices paid for this
land are very reagonable and on the
liberal side, not on the low side.

The lands have been acquired for
allocation to various other industrial
projects by Haryana Government in
Gurgaon, Faridabad, Sonepat and at
other places. Those lands acquired
have been given to various small and
big industrial houses, Mr, Jyotirmoy
Bosu was very discreet in missing this
thing. No industrial house has been
allocated land at a price higher than
this. All other allocations have been
made at prices lower than this. The
price charged from the Maruti Ltd.
is the highest. T can with all emphasis,
with confidence and authority, that
no favour whatsoever has beea shown
to the Maruti Ltd,

1 have a list of lands that have been
acquired and allocated to Shri R. K.
Verma. M/s. Associated Engineers.
M|s Rochwald Electrodes, M's Azad
Rubber (P) Ltd., Shri Man Singh
Patheza, M|s Kejriwal Enterprises,
Mis Hada Tools Ltd., Shri Kundan
Mal Dabriwala and M|s Wattsan Pa-
per Board Factory.

They have all been allocated lands
after acquiring lands and the prices
charged from them are not higher
than the prices charged from the
Maruti Ltd. This shows that no fav-
our has been shown to the Maruti
Ltd., in comnection with the acquisi-
tion of lang and allocation of land.

Mr. Jyotirmoy Bosu has become an
expert in replacing serious polities
by gimmicks, by cheap sensation-mon-
gering, by mud-slinging and charac-
ter assassination. He thinks it Pbe
slings mud after mud, some will stick
and his purpose will be served, No
person with any serious political bent
of mind will take to such gimmicks
seriously During all these years, in
this very House in the Third Lok
Sabha and in the Fourth Lok Sabha,
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many a time discussions have been
Taised about the small car.

Almost the entire Opposition parties
had been demanding small car. Their
accusation was, their charge was, that
the Government of India was not
g0ing in for the production of small
car because the Government wag de-
fending Birlas, because this Govern-
‘ment was defending the three motor-
car manufacturing companies—Fiat,
Standard and Ambassador. I have the
records with me; I have seen all the
debates in the House. 1 find that the
CPM never raised this question; no
member of the CPM raised a finger
demanding production of small car.
{Interuption). All other parties
accused this Government of sheltering
the three big car manufacturers and
that is why, they said, that Govern-
ment was not allowing production of
small cars. Now, when the small car
is coming—not in the monopoly
houses, not by any big business house,
not by one person but by eleven
parties—some people come forward
and say, “Why are you producing
small car? Who would be interested
in the small car?” When the CPM
was the ruling party, did they not
offer all the concessions to the Birla
House to come and set up industries
in Kerala? In West Bengal, it is
known, when CPM was the leading
Party in the U, F. Government, there
used to be gheraos, there used to be
strikes, there used to be violence in
almost all industries except in Birla
industries. May I now conclude that
the leader of the same CPM today is
voicing the demands and sentiments
of Birlas when he is opposing the
small car project? Let there be poli-
tical honesty, let there be some poli-
tical fairness. I personally have every
reason to believe that it is on the
Jdictates of big business houses that
the CPM is raising this bogie and in-
dulging in futile attempts at charac-
ter assassination and at political vin-
dictiveness. This is no serioug poli-
tics. 'The country needs technology
in the automobile sphere, the country
needs this not in the public sector,
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nor in the monopoly sector. He was
asking what experience doeg Mr.
Sanjay Gandhi have. What experi-
ence did Karl Marx have? What ex~
perience did Mr. Ford have? Here is
a young man who wants to do some-
thing for the country, who wants to
give some wealth to this country, who
wants to gather some experts and
technologists and wants to see, if
Italy can have a heautiful small cer,
if France can have a beautiful car, if
West Germany can have a beautiful
small car, why can India not have a
good small car at a low price crawling
on the road, why can India also not
develop a large number of ancillary
industries, a large number of subsi-
diary industries which would feed
this car project thereby releasing a
chain of development of small scale
industries, He said that Mr. Sanjay
had only a small bank balance, Do
I understand that only big monopo-
lists must be allowed to set up indus-
tries? Do I understand what Mr.
Jyotirmoy Bosu meant was that only
rich men should be allowed to set up
industries? Can ordinary man, can
poor people, not have the enterprise,
the talent and the initiative and the
gutts to come forward and start in-
dustries in this country?

I would now conclude by saying
that the attempts of Mr, Jyotirmoy
Bosu to swing mud are futile. The
country will not be taken in by such
gimmicry. It is not a serious matter
by any standard,

In the other House, in the Rajya
Sabha, the Opposition parties said that
financial favours had been shown. He
named two banks but did not give
the figures. ] have the figures with
me. The total advances made by the
Punjab National Bank are Ra. 14.62
lakhs and by the Central Bank of
India, Rs. 11.51 lakhs. The total ad-
vances to this industry by the two
naotionalised banks are Rs, 26,13 lakhs.
Are the nationalised banks prevented
from advancing even such small
amounts to a promising industry?
What is wrong about it? No advances,
no monies have been advanced. No
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exedit bas besn edvanead to Maruti
Lad, gither dy IDBI, or IFC or KICL
No public financing institution has

yot—thongh personally I am not
opposed to it, I will not mind if pablic
institutions were to come forward and
help not only Maruti Lad. but all the
¢leven privete parties who want to
manuincture these small cars—has
advanced a single paiss to Maruti
Lid. Only two mationalised banks
have advanced loans totalling Rs. 26
lakhs to this project which is very
legitimate and which is the duty of
these nationalised banks,

Thank you, Sir.

SHRI 8. M, BANERJEE (Kanpur):
Every time this country wanted to
have a small car, they only had a
small discussion or a big discussion in
this House, and not g car,

It is known to the hon. Members
how the prices of cars were incressed
from time to time. The Ambassador,
before the prices were fixed on the
basis of the Tariff Commisgion’s Re-
port—cost ex-factory Rs. 9845, in
December 1968 its price was Rg, 14892
and finally the price is Rs. 16,898.
Fiat—Rs. 8847 and it rose to Rs. 16,117.
Standard—Rs. 9450 and it went upto
Ras. 16,539. So, naturally, we demand-
ed in thig House, after the Supreme
Court's judgment supporting the in-
crease in the prices of these cars, that
some of these companies, some of
these the automobile companieg pro-
jects should be taken over by the
Government. 1 remember the occa-
sion when practically all the Members
of the House, irrespective of their
political affiliation, wanted to have a
discugsion and demanded nationalisa~-
tion or take-over of the Hindustan
Motors headed by the Birlas. Shri
Moinul Haque Choudhary, the then
Industrial Development Minister, said
that he was prepared to consider
take-over of the Fiat project but he
was sguinst the Hindustan Motors
beceuse it was a8 junk. Exactly he
uied the word Yunk’ and my hon.
fdnd, Shrt Dinen Bhettacharyya,
whe is one of the'labour lesders of

3085 L8—10.
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that particular project said, “Why not
take over the junk? If so many cars
can be produced there, why not take
it over?” and every time we¢ have
been demanding nationalisation of
these projects but the Government
was always pressurised by these big
monopoly houses headed by the Birlas
and théy could never take the courage
either to nationalise or take over
these projects or to have g small car
project in the public sector.
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I could never see and I am still of
the opmion that production of peo-
ple’s car or any passenger car should
not be given so much of priority,
because, in a country like ours where
there 1s little difference between un-
employment and starvation, we want
more buses, we want more trucks, we
want more lorries, we want more
tractors and scooters. This is exactly
what the country needs. But, we have
been talking and in g statement even
on the 15th March 1972 in this House,
the Minister said:

“Government have decided in
principle to set up a unit in the
public sector for the manufacture
of a passenger car of a proven
foreign design for an initial capa-
city of 50,000 cars per annum. In
addition 5 units have been grant-
ed letters of intent for industrial
licence and three for regisiration
for manufacture of passenger cars
in the private sector.”

This statement wags made on 13th
March, 1972. Then. what happened?
Immediately, they started negotia-
tions and then I read from the press
reports that the Cabinet body clears
the Renault’'s project of R-6 for =a
small car.

The report says that the Economie
Co-ordination Committee of the Cabi-
net has approved the selection of the
car for the public sector wmall car
project. The choice, it says, had been
narrowed down last year to fowt
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models—Renauit, Fiat 124, Ford and
Datsun and of these the Ministry of
Industriai Development decided after
detailed examination that Renault
would be the best choice,

I do not know what happened to
that. We knew that public sector
unit is not going to be established.
Then comes the story of private sector
entering into this industry once again
and Maruthi Limited is one of Ehose
private sector units. I shall come to
that, a little later.

My first question is this. Why did
the Government allow increases so
much when the cost of production
according to our calculations ig far
less? You may take the price of the
car whether it is Ambassador or Fiat
or Standard. You may compare it
with the quality of the car, You would
find that the price could be reduced
considerably, What is the quality of
the car produced in the country? We
could not take a decision on a car at
a cheaper rate, reducing the overhead
charges, etc. We might be importing
technical know how; we might have
foreign collaboration etc. We mght
have evolved such a car, but we have
never done that. The Hindustan
Aeronautics Limited once decided to
have a smal car. I hope this was also
on the way, of being manufactured.
A model car was also manufactured.
But it was not proceeded upon. The
green signal was not given to that.
Their entire judgment was coloured.
They were always pressurised by the
big business houses and they never
allowed thern to produced another car
in this country except these three
models of cars which are being pro-
duced.

Even today, I would like to mention,
a man has to wait for 1} years to get
an Ambassador, about 5 years to get
a Fiat; and if he wants within 2 or 3
months, he can go for a Herald car.

1 do not know why this should be
the position, even after an assurance
was given in this House, I remember,
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by the then hon. Minister of Industrial
Development, Shri Moinul Hague
Chaudhury. He said that the Supreme
Court judgment regarding price wiil
be considered objectively and the Gov-
ernment might not regard it as the
whole thing, it might even change its
decision or might not acecept it and
might not agree fully to price rise
ete., but ultimately, Sir, price was
raised. So, I accuse this Government.
for having no policy and for conniv-
ing with the big monopolists, espe-
cially with Birlas, and for not having
their own project.

Then the question arises: What
about the charges brought by my
friend Mr, Jyotirmoy Bosu? Some
of the charges have been replieq fo
by Mr. Amrit Nahata. I do not con-
sider Mr, Amrit Nahata to be the
Minister. Certain charges regarding
the land are extremely serious; there
is no doubt about that. I know land
in Haryana 1s supposed to be the
best land. What is the present rate?
What is the present market rate or
an acre of land? You might remem-
ber the judgment of the Supreme
Court in the caze of Ram Rattan
Gupta Vs. R, L. Arora. After that the
Land Acquisition Act was amended
and it was amended on the basis of
the Supreme Court judgment, It
said they should not be deprived of
their legitimate dues anq they should
be paid full value. Mr. Nahata says
al] the other individuals paid less,
M/s. Maruth: Ltd, paid more. Sir, I
welcome it if it is so. I have nothing
agajnst Sanjay Gandhi. Somebody’s
son will have to manufacture the car,
whether it is Prime Minister’s son or
my son or somebody else’ son, Simply
because he happens to be the Prime
Minister’s son, you should not take
exception to it.

1 'was extremely happy to see Mr.
Rajiv Gandhi working as a pilot in
LA.C. When some of his colleagues
wanted him to present something to
the Prime Minister. he said: *“I _am
working here as a pijot in LAC,
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becouse of my qualifications and not
because I am Prime Minister's son.
That is why I have been given this
J'Ob."

It is a good thing, But in this
particular case, certain charges are
grave. Either the Government muast
refute those charges effectively and
convincingly, or else these should be
properly investigated, That is my
submisgion, Government must tell
us what the future policy in regard to
manufacture of cars is going to be,
whether these car projecis. whether
held by Birlas or Walchands and
others are going to be taken over or
not. For, I would warn them that if
they do not take them over, and if
these charges are proved incorrect,
and if Shri Sanjay Gandhi wants to
manufacture a car at Rs, 11,0001
have seen that car in the Haryana
pavilion; 1 am not an expert, but it
seens to he a very good car, and if
a car can be sold at Rs. 11,000 or
Rs. 12,000. any Indian would welcome
it~~then again there will be a Birla
lobbying, and they will never allow
even Shri Sanjay Gandhy to manu-
facture this car, I know it. When
Shri V K Krishna Menon was the
Defence Minister he was constantly
bullied by the Mercedes-Benz and by
the Tatas for saying that they were
charging very high prices for their
trucks, and he decided to have the
trucks manufactured in the defence
industry sector, in the Gun and Car-
riage Factory at Jabalpur. When the
Shaktiman truck wag being produced
there with the help of German colla-
boration, there were articles after
articles saying that that truck was
useless and that in the Shaktiman
truck there would be no shakti.
But after some time, it was proved
in 1985 and it was proved this time
aleo that the Shaktiman trucks pro-
duced in the Gun and Carriage Fac-
tory at Jabalpur were better than the
trucks produced by Tatas and Merce-
des-Benz.

-1 only say that all charges should
be investigated. But I woulg request
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my hon. friends that merely because
Shri Sanjay Gandhi happens to be
Shrimati Indira Gandhi’s son, and he
has taken up this challenge and he
is trying to manufacture this car, he
should not be a victim in this, For.
I know, whether jt is Shrimati Indira
Gangdhi's son or it may even be Shri
Jyotirmoy Bosu's son, if he wants to
manufacture a car, it would definitely
be opposed by the Birlas. because
they do not want anyone else to be
in the field, and they want to have
the monopoly to sell all their junks,
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1 say that investigation should be
held and the charges should be
countered, anq the charges should be
properly replieq to. But while doing
3o, we should also see that a parti-
cular policy is followed by Govern-
ment, a national policy regarding
manufacture of cars, a national policy
regarding manufacture of buses, the
manufacture of trucks and the manu-
facture of scooters, and it should not
be left in the hands of private indi-
viduals and it should be taken over
from the Birlas or Tatas,

1 am saying this because I have
the sad experience of the defence
industries, 1 know how the Tatas
bullied the Defence Ministry. But
when we have succeeded in manufac-
turing the Shaktiman and the Nissan,
how 18 it that we shall not succeed in
manufacturing a car in the public
sector?

1 have another suggestion also. At
present, the prices are going up. An
assurance was given in the House
that after the Supreme Court judg-
ment, it will be considered objective-
ly before prices are allowed to rise.
1 would like to know why the prices
should have been increased, The
prices should be reduced. But we
find that every day the prices are
going up. The representatives of the
car manufacturers and the automo-
bile industries should be called by
the hon. Minister and clearly told
that unless they reduced the prices
of cars, Government are going to
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nationalise theh or take them over.
Onoe we telis a decision that the
automobile industry will be in the
hands of the publie, then, whether It
be in the hands of the Birias or the
Tatas or anyone else inciuding Shri
Sanfay Gandhi, it will ali be taken
over by the Government.

There was ons thing at which I
felt amazed, and that was when it
wis said that somebody was not
qualified. There is no question of
being qualified here, The question is
of initiative, If somebody hee dash
snd initiative. why should we harp
only on qualification? If it were
oniy a question of qualifications, how
many of us would have been elected
to this House? It is a question of
initiative, I appreciate the initiative
of the person. But the question is:
with whom is he connection? As for
Shri Raunag Singh, till 1962 he had
only one repair shop, Today he has
the Bharat Tubes. I do not know
through how many places the tube
passes and where it is going to end.

I have nothing against Shri Mohan.
But when he fought election against
Shri Mulla in Lucknow, I used to
say in Hindi:

w7 AT wF FArAT A IAATN
IIURT wTT WA N AN A
5 wwr w1 frvx v

I have nothing ageinst him. He is a
ciever msn, he is a very good person,
But I warn my younger brother or
son, Sanjay Gandhi, that he should
not take these people too seriously.
He should select better pemsons. 1
have, as I said, nothing against Shri
Mohan, As for Shri Raunag Singh,
1 am definite that efter beeoming a
Director of Maruti, within three or
four yesrs he would have so mmay
expension licences.
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With thess words, 1 once wgain

Government 4o declasy their

policy anmd nationalise all ‘the auto-

mobile industry projects, whether #
is of the Birlas or others.

SHHI N. K. P, SALVE (Betul):
With rapt attentton, I listened to Shri
Jyotirmoy Bosu, the Mover of the
Motion, He arrogated fo  himself
certain rights and certain preroga-
tives as a Marxist ang thereby he
claimed certain rights to demend a
certdin radicalism in the economic
policies of Government. Into the
merits of this claim, I shall not go,
for this is not the oveasion, But I
must submit that 1 was very deeply
disappointed with his speech as one
which would hardly be #t a Marxist.
If he has not exiled himseif comp-
letely from the philosophy of Karel
Marx and if he is still possessed of
objectivity, T must submit that his
speech, to my mind, appeared a lit-
tle too lopsided, and I regret I found
in that speech & certain contradiction.
a certain credibility gap in his known
political precepts and in the demands
he has put forward today before
QGovernment in respect of its policy
for the manufacture of cars.

92

I shall come to it straightway, The
first point which has disappointed
me tremendously is th.s. Is not Bhri
Jdyotirmoy Bosu a3 much aware as I
am that the present manufacturers
the Birlas’ Hindustan Motors, Wal-
chand’s Premier Automobiles and
the Standard Motor people are manu-
facturing terribly ramshackle tinpots?
They are explotting the country.

SHRI JYOTIRMOY BOSU: Under
whose protestion? (Interruptions).

SHRI N. K P BALVE: 8hri
Jyotirmoy Bosu is a great friend of
mine. I do not want to hurt him—
he is a grester gentlaman outside the
Chamber, 1 do not want ts answer
him. But I would like to submit it
to him through you that if his lptech
hag afforded proteition to them, is he
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wiling to withdraw all that he has
said? I¢ the Governmept had been
criticised for not taking  effective
action aguinst these three unscrupul-
ous sxploitors, it they bave been
ma ing such cars which as
soon §8 you buy, either the piston
goes qut of order or the cars start
rattling, and the only part which
makes noise is. tha silenger......

SHRI JYOTIRMOY BOSU: Horn.

SHRI N. K, P. SALVE: I 3m unable
to understand. And under these cir-
cuxostances, instead of Mr, Jyotirmoy
Bosu, while on this very impartant
issue, asking the Government “Why
don't you nationalise”, he may ask,
Why don’t you take over the assets
of thezse three manufacturers without
paying 3 single rupee as compensation
to them and provide a cheap car to us
because then there would be no dep-
reciation chargpd?” (Interruption).

SHRI SHYAMNANDAN MISHRA
(Begusarai): You make a proposal and
we shall support it. Bring forward a
resolution on this subject. (Interrup-
tion),

SHRI N. K, P. SALVE: My learued
friends will hold their patience.

SHRI SHYAMNANDAN MISHRA:
What is this cheap thing being mouth-
ed?

SHRI N. K, P. SALVE: Mr. Mishra,
it does not lie in your mouth to call
this cheap. When your leader was
subjected to thig type of humiliation,
we were the people who came out.
You are indulging in cheap political
gimmickry. You are a person without
any background. You are a person
without any political honesty. What
happened when Morarjibhaj was de~
fended? (Interruption). Because of
his son ihe opposition pariies unfairly
iried to malign him,

SHRI SHYAMNANDAN MISHRA:
You are a pereon who can never be
even a volunteer. (Interruption).
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SHR] N. K. P, SALVE: Don’t try to
gettle accounts in this mannér. You
sit down. Thig iz political banditry.
1 am not yielding. You are not honest.

MR.
order.

SHRI N. K. P. SALVE: 8y far as
Phri Morarji Desai is concarned, there
is one standard. Bo for as Mrs. Indira
Gendhi is concerned, are thesatand-
ards going to be entirgly differant?
(Interruption).

DEPUTY-SPEAKER: Order,

MR, DEPUTY-SPEAKER: 1 would
like to say that it has nothing to do
with the car.

SHRI SHYAMNANDAN MISHRA:
Sitting on these benches, even your
bogses have not get the political back-
ground which I have got. You are
without any political background.

SHRI N. K, P. SALVE: Mr, Mishra
will do well to hold his patience for
a while.

MR. DEPUTY-SPEAKER: 'That is
encugh. Both have given and iaken

Leave Mr. Mishra alone and come to
the car.

SHRI N. XK. P. SALVE: One expects
a slightly better standard from those
who are considered educated, refined
and decent.

MR. DEPUTY-SPEAKER: Come to
the point now.

SHRI N. K. P SALVE: If 1 am a
little disappointed, it is ‘just because of
this, that this 1s a spectacle of political
gimmickry, We have been saying
everytime, time after time, on an im-
portant issue like this, that the matter
should have been confinea to thig
aspect: what is  being done by the
Government to ensure a reaspnahle
price and quality? The prices of the
existing cars which we are using-—-
Standarg car, Ambassador car and
Fiat—on the one side are Koing

bigh
and high, angd on the other thelr
quality i; dete jorating. side,
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SHRI JYOTIRMOY BOSU: Because
of the political donationg they are
made hke that. Give and take. (Inter-
ruptwon).

SHRI N. K. P. SALVE: Thig is ex-
tremely a cheap political mudslinging.
The accounts cannot be wettled in this
manner, If one is serious about the
matter, if Mr Jyotirmoy Bosu is wil-
ling to listen to my viewpoints in this
matter—maybe he may not agree
with me as much ag I do not agree
with him, but let ug at least try to
understand each other—may I say that
the three companies, Premier Auto-
mobolies, Hindustan Motors and Stan-
dard Motors, need to be nationalised
without a penny of compensation, I
mean it; it 18 a very serious sugges-
tion I give to the Government. Be-
cause, unless that is done, the ruthless
exploitation, in the hands of these
three unscrupulous manufacturers, of
the people who are exploited because
of the ghelt red market, will not come
to an end.

But we really expected Mr, Jyotir-
moy to highlight this point and say,
“This you will do first, and thereafter
we will examine the other matters.”
Mr. Jyotirmay has said that the Gov-
ernment is to be blamed because ins-
tead of taking the plant to the public
sector these things have been given to
the private sector, The matter has to
be viewed 1n its historical perspective
to which I shall come. But may I
now deal with one or two points which
he made?

He spoke about the evicted agricul-
turists. He shed tears for them, that
those men, these indigent poor men
should have been evicted from their
land, should have been deprived of
the source of their livelihood. It ap-
pears to me: are the people in Haryana
the only people who have been evicted
because of industrialisation? Have
these protests not arisen everywhere
where land has been taken? I come
from an area which jg an Adivasi ares,
where barren land hag been acquired
by Government for industrial pur-
poses. There also vehement protests
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have been going on. Unless we decid-
ed as a policy that we are not going
to acquire land for an industrial arvea
it will be impossible to geat ever this.
Why shed those tears which he shed--
crocodile tears? 1 cannot understand
where we are going to put up our in-
dustries without acquiring land. If
we are going to acquire land, the
whole lot of agriculture land, some
people will have to be affected. What
is required iy to ensure justice. Shri
Nahata has dealt with that point, Just
because the Prime Minister's son is
involved, these poor pecple must not
be put to any disadvantage. If they
had been put to any disadvantage, the
officers who indulged in this type of
thing should be brought to book. I
was hoping that instead of indulging
in general, vague, equivocal allega-
tions, he would point out that some
particular officer, thig or that officer,
did not do the proper thing and
should be brought to book,

Something was said about the Land
Acquisition Aet. Undr this Act lani
was allotted—he said, in an extremely
casual manner. He used the word
‘concorde speed’. 1 submit the Land
Acquisition Act was not enacted, was
not brought on the statute book only
for the benefit of Sanjay Gandhi; that
hag been there for so many years and
under that Act so many proceedings
have been taken. I ask: is he aware
of the fact? Has there been a single
acquisition under thig Act which has
not been the subject matter of an
appeal before a Sessions Judge or a
revenue tribunal? I know that 27
cases are pending in U, P. for land
having been acquired.... (Interrup-
tions).

SHRI PILOO MODY: In this case it
hag taken only 22 hours ag he pointed
out. The Government of Maharaghtra
had been struggling; out of 2700 acres
that they were supposed to acquire
they have pcquired after four years
only 129 acres but this was acquired—
400 acres—in 24 hou‘rl.
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SHRI N. K P. SALVE: In saying
about the land acquisition, Mr, Piloo
Mody has an advantage; he is totally
ignorant about the law and procedure
1 know something about it because 1
have been dealing with it in my pro-
fesgional capacity . . .

SHRI PILOO MODY: On behalf of
Birlas, Dalmias, Singhanias,

AN HON. MEMBER:
Modys. ... (Interruptions).

And the

SHRI N. K. P. SALVE: I only wish
to submit this. It is not that there
are no cases of harassment. There
have been cases where officers pur-
porting to act in a quasi judicial or
judicial capacity have acted in an
extremely, arbitrary manner. But
there is an appeal provided; there is
the judiciary. I am sure that there
have been appeals filed by several
people 1n the Courts and those appeals
are pending and as and when those
appeals are decided the solatium—the
term used in that Act—is increased
and enhanced and that burden will be
passed on to those whg have been
given the land, whose names Mr.
Nahata read. What is wrong? He has
nol made a single point that the whole
Act was outside the purview of the
law The only thing that he said was
that in so many minutes, so many de-
cigions were taken. Maybe, I do not
know. S8ince he says so, it may be
right. What 1 ask is this. Does it
mean that the procedures prescribed
in the law make a mockery of justice?
There is an appeal available and they
can go. Has he lost faith in the judi-
cigry?

At any rate it was very interesting
for me to know that here is a marxist
Member, who is now canvassing that
market value must be paig to every-
body. I hope he will stick to that
view,

SHRI PILOO MODY: I hope you
vote for it. May I remind you that
you voted against it?
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SHRI N. K P. SALVE: I come to
the next point Bank loans. I happen
to appraise myself about the financial
state of affairs of the Maruti Limited
as on 19th December, 1972, I had ap-
praised myself about the magnificent
performance of the Maruti Limited. I
really wish if it was the son of Mr.
Jyotirmoy Bosu, 1 would have patted
his back and possibly whispered into
his ear; how did you manage to pro-
duce such a worthy son? Because I
find from the accounts, I have examin-
ed very carefully, the loans taken from
the Bank aggregate to Rs, 26.13 lakhs,
they are all secured loan, against land,
buildings, machinery, equipment etc.

15,00 hrs.

Though another company was also
given a letter of intent to make a pro-
totype, this is the one company which
has made very substantial progress. I
have myself seen this car in the Har-
yana pavilion. It locked magnificient.
Sir, he called him a man of straw.
Is this a country where only the
money bags and their sons are going
to manufacture cars? No, This a
country where any man of talent and
ability would be able to make his
mark. Gone are the days when people
should think that they are born in a
privileged class and therefore it is
their prerogative to go into 1ndustry.
Any engineer, any able man who is
capable of harnessing the various in-
gredients necessary to make a suc-
cess of an industry and who has the
technical knowledge will have the
fullest opportunity in this country. It
was a very unfortunate comment that
he is a man of straw. The history of
great men who have been greatest
champions of industry shows that they
had commenced from a modest begin-
nmng, with sustained patience and per-
severance, with dedication and
honesty, reached the dizzy heights of
glory. I hope that the Sanjay Gandhis
in this country who work like this will
reach these heights despite obstruc-
tionists in this country.

Last but not least I want to give
the historical perspective and submit
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how very rational their policy has
been in giving this industry to the
private sector. I am going to show
cost-wise how in terms of foreign ex-
change and otherwise, this propesa is
far superior to the proposal they were
considering for collaboration with
Renaults for the Dolphin Motars. Cri=
ticism has been levelled against’ the
Directors. It has been bappening far
to often that personal criticiyms are
there. Their deeds and misdeeds are
narrated here. 1 do not say they are
paragons of virtue, Most of them I
do not know; some I do know. If the
issue really is Government's policy
regarding the manufacture of cars, has
it direct nexus with the personal cha-
racter of the directors? If he is serious
about telling Mr. Subramaniam as 1o
what he needs to do tp improve the
car policy, how these people are in
Birla’s company or in Walchand's com-
pany is not his business. We have
laid down certain criteria in the com-
pany law and other laws and it must
be according to those laws. If the direc-
tors have been shown some undue
favours in thig matter, that can be
separately dealt with. But to link it
up with this polidy is very highly
loaded.

Coming to the historical perspective,
we have to start with the Jha Com-
mittee. Mr, Nahata hag gone intg it.
He saxd, there camnot be a car within
Rs, 5000 to 7000 and demand is always
outstripping production., He suggested
an expert committee. So, the Pande
Commitiee was set up and they ma™
some recommendations,

The salient feature of the report
wey back in 1961 was that we could
have a plant in the public sector for
manufacturing 50,000 cars at a cost of
Rs. 5,100 and at a cost of Rs. 6,150
when the capacity iy only 20,000. Be-
cause so murh of foreign exchange
was involved, the matter was very
rightly shelved and deferred. Keep-
ing our socio-economic priorities in
view, how can we give priority to
cars? There are ever so many other
things which we have to look after.
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At any rate, in 1968 the goveimment
fyplored the pomibility of menufietu~
ring low cost car indigenously, in the
private sector, without foreign colle-
boration, without any foreign exs
change far import of components.
Four conditions were imposed which
were applicable to all parties, First
& proto-type has to be made which
would be subjected to rigorous test at
the Ahmednagas institute. Only after
the test of the proto-type iz over that
the letter of intent would be issued.
What can be more rational?

Here is a project for the manufac-
ture of 50,000 cars per year, and the
total cost up to 1975, as projected, is
expected to be in the vicinity of
Rs. 16.82 crores, as against Re. 58
croregs to manufacture Dolphin ear in
collaboration with French Renault.
Here is a project costing Rs. 16.82
crores of only Indian rupees without
any foreign exchange, as compared to
Rs, 56 crores of foreign exchange for
the Renault project for a capseity of
50,000. Anyone who has a sense of
justice, a sense of ¢fairplay, anyone
who 12 not suffering from cynicism,
would appreciate the rationale of this
and would not criticise as unfair the
jssue of the letter of intent in *“ie
case.

In the end, I do not personally know
Shri Sanjay Gandhi. But 1 have
known many Sanjay Gandhig in my
capacity as a member of this august
House and in my professional capa-
city. I had occasion to know the pro-
blems which concern these young
talented entrepreneurs who have the
highest of devotion and dadication to
their plant, medium and small-scale
entrepreneurs, who are faced with
problems connected with modern tech-
nology, financial stringency, perennial
shortages, inadequate infra-structure
and insufMicient foreign exchange, and
I have every hope that they will sur-
mount all those problems. I know
that many of them are harassed and
malignred by different vested interests
for different purposes. A small man
of small
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pecple with petty matters like electric
power and ‘Innumerdble other thinge.
1 my once agein that small men of
small mind have maligned a young
entreprepeur for no other fault except
that he happens to he the son of a
leeder, whose dynamie leadership has
made them lick the dust of political
ignominy. ‘This is no fault of the
young maen. He must go ahead, um-
daunted by the meaningless non-
sense . . . .

SHRI JYOTIRMQY BOSU: Sir, on
a point of order. I want to know
whether & member can read from a
written text.

MR DEPUTY.SPEAKER: There is
no point of order.

SHRI N. K. P, SALVE; I humbly
hope that the Sanjay Gandhis of this
country will go undaunted by such
harassment of small men with small
minds. We wish the Sanjay Gandhis
of this country the best of luck and
godspeed and assure them that the
best wishes and blessings of the en-
tire nation are with them.

ot oz fagrdt areldd (swfre):
Fareqe A, GO Y FR R
Aifer T farare wF T gH W oA
W ¥ o fw arfae deifie
AT & AW & AT ) Ifeand
war gV wrfird | qgi Tt wft ot fe
o w1 ofes ¥R ¥ aW AfE
YT W A, 9% ¥o A Ak
Farsae &, I¥ Ifww il v ) AR
# e Yt § O w1 TR W
dewr we foar w1 qT W
fawre #eF yu fy v W W e
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T3 W & el W yfe g @fim
&, o BT TN 9T wf Af T ERy
gafre IV wre afses Jee F W
TAM, AT ¥ [ T o )
MAWMT AP S IR T @I
gftawior s @ & ? gwr ag ¥
T I W T FI XY qrwEwar 7
gt < 7 AR & gfwd waae
™ fwx o) fram & aggul v
e w3 @ ¥ wafe 30 we
o a7 & | ¥ W AR e
far R & 1 9g T W AT WY
fraw Sl ¥ smaA @Y,
ofew e § e T @ E A
oy WY wi wifew fralem FY o el
AT TR AAT T aOET AL
wifaT & ow Jww dee §, e
TR qF waifm § 99 WeT @
gy few am & fag fear oy ?
ol AR FOT WY T OF 9
1 Igue fRyy gt § O wRAfes
T Tl | aRbga & il
wmmar vy ¢ f 9T 75 A% 5o
atfwm | ... (vaeEE|) | -
qaTdie do # IquEA frarEr g
w39 Frer &7 fawfam w7 Ffag
75 Q¥ T @ FOT WY /N O
WA FT GNTEAT |
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I K, GUJ-
RAL): I never like to interrupt my
hon. friend. But, I think, he getg his
figures wrongly.
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MB. DEPUTY-SPEAKER: That s
irrelevant.

SHRI ATAL BIHARI VAJPAYEE:
That is not irrelevant.

MR, DEPUTY-SPEAKER: If you
want to know how it is irrelevant, I
will explain it. We are talking about
the car policy. We are not talking
about the television policy. That
way, if you want to expand the scope
of discussion, you might go into the
entire economic policy of the Govern-
ment. Time is very limited. I am
drawing the attention of the hon.
Member to it. When your remark has
diverted the discussion and drawn
another Minister into the discussion,
that is not relevant here.

it wzw fagrey araieft : R a9
SiffarwmiNdw ag ¥
w99 3 T WA £
MR, DEPUTY-SPEAKER: But you

are going into the broader economic
policy matters.

ot wrrw fargréy arodedt : WA 98
% fr T faom #Y smafirard s
g ofgq 1 .. (cwmem) .. F
fre wgm wft Reoar § s
oty P § o ThEd wr
IO T X @ ¢ foaw wgr
war § F Que e Tam—aar ag 9
ofsas JweTH T @Y ? ¥ A
wrgeT § ¥R srfs feew §
¥ 9 frg fam & & o g &
T 1 T TOT a%ar § 7w w=i
D & & 9 w13 Y e F 7 Iy
twr gfaon ¥, &g sga oW A
gt o R FE@ g gt
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FIET S § 1 ww 3Ry W oY Wy
Ttft 1 s ay fraw Tavar ar fe
SR 11w §  frw ey koY
11 PR 9 F fgee & fradt wlix
vl § ? frad wfre dr wde oy
E? gara Pt femr ot & fg
wwigrg? . . (vawww) L,
aa STafirwar o FTX &7 A
A fisx wk 7 2fafoww fF wew
ERiY a7 T afeadl § @A Al ¥ fag
13 & arY & ST FF A JrEwwa
Fr 7 ool e gw /9 |00 W) |refre
o gORT FY FwaAr 4 T % g AT
g9 w7 Wfng ameel € dwe faee
Y Tl 9T qH FT F G ) IR
& da 7 g v e 2ot A gt F
Q@ & AfeT ST ¥ & 7 gl
feafa afr awfta § 1+ N S v
W fafz #@ & fag W 58
T Ty IA% Foag F1C A Ay
o7 srEvgEa I grafas ae Y
NqEQAFAHE?

# wowr sarT faerr W §
HrrawT & Al & e G ST S
WNF wgrar, ]} YA FGIE

“Whatever resourceg are commit-
ted to luxury goods, it is not possible
to convert them into commodities of
mass consumption like transport or
houses for the poor.”
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% Tho-&Yo &To wrkoc T IAET WY
§ 1 o @ Y afeaw g e
-fawra fear ol o st AR Foer ofY
TR WG A, foady safarfrorar # €
7 7Y € T, 3 i afer FAEY
¥ W §, Aoy oF - drw ¥ wr §
R GeaiTy gy § afews e
% fo 250 &0 o W@ 7Y § HtwA
ForTd S o qwEsl #1 S
gia & fog vt 39 & fag 280 a7
WY WA ) T AT 280 FOF
AT Efag @y L . (SwAwm).
X orw S qaT W@ g Weh gEw
T Tl |

SHRI B. R. BHAGAT (Shahabad):
It oannot be true,

SHRI SHYAMNANDAN MISHRA:
This came out in the Financial Ex-
press also:

oft wzw fagrdt i) © oy qav
‘o Hifay
~ #a ag ¥ fr afews giede [wr
Faswra w3 a1 s’ &Y F17 qdad

& fag #9t 3 ¥ fau ey wiuw
gaufr fafega &% ? afe ¥ Aiwe

o § Y el iy W s I od
I AW ag A wiwE & ar A

X9 S=f ¥ wrefy g1 wer aoid
gor & 1 wvefy gaam oft € w1 A AT
¥ 1 e  ard & Far O § & Sy
T § 9§ et w0 @
oY qu g & @} § § A S dfem
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T 4Y awly & 1 wrefy w s forw
¥ X W § Ty v R
Y § ag oM /ARy R, §IF 9%
o amdt & fomr af ¥ o s
oY 7€, g7 oA § 5 e e w07 &
forarely sfesméaT gt &, wore gficamom #
e fodl & % ) 7 W@ ' A
Arefy & o ¥ o< & e o wrey
aE &Y gy oY | fom fia) &Y oty
g dfrargrag@af® 11,000
%o uhe ¥ fggra & gl A & &
wE oafr T § ool 40 TR Y
T ¥far 1 1 S @ o
¥ ofifdfaz oY a7 § 1 g ared ofY
w2 § 5 fearir & fog saor ot
T ey gwr & | dfew sy 9
A e i Y & fs
I gafeat & o oY § & owx
SETHA T TN WRWEN A TR
frg gt wow ¥ @ qfew @
sy ?

oft waarw wqe (dfearaT) + R
&Y waraa Ay §, S FI A9 F I

W vEw gt wwed 7w
R G, A Ee af a3,
w9 wrefd W AFET B

) ﬁa&ﬁﬁ:@ra@nﬁm
wive & o ¥ gied w A
i &
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Qw werfw ereen ;o fager oft
frammg Ay

Wt wzw fagrt wwddt ;WG
A fage N ¥ A5 W A
fargar oft & yov § o wET A WA AN,
wagHaR W RE?

wit g ad fear mar fe ol
wvele ) e wrw x¥z wy fegr
o o ¥ wwr § e wIe W o
1 v I Qreadive swrfon
WAy Y ey vt e Faver ervd
w ¥ fer s s AR § W 0w
wraE W e For ot & fiw rowed-
¥ ot v v 8, T W IR ek
o W wk e aT @ & fw
ol ¥ o Ty AfY wwar s
ag¥ wm W wred, fex ww a0 e
w7 wwrh W 7wl ¥ ar Af
war 5g wrafersas A4 § 7 e wgd
& f& wrgde oty O B T AT
Teatan 0w Wil w Afsy,
foe qigiz arffr Ik femrr & o}
TRt | wwy W aw Oeadfam
Frod wf aaari vE§ 1 Fwagd e
A afy geft St wrsfer ot wHA
gt fory wat Y @verr @Y s @y &
% wrgar g B et wER ToAT W
w70 #% ) Treadfing & 3 ¥ oft aw
*! ofeers stqor #a AfY o wf ?
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wh o oy § fo fow W &
urefy fafcde Wt e s gur B,
6,000 o, wy W dwgw ¥ woerdr
off otc ol wr wgwr £+ e
o gwft Wl & wrr wet wF
ot w v ¥ gwern & g P
i wleard it gk, Afer oY &
et # ag ¥y mit fegerk @R
w1 fie oy wrefr § 1 7 worir oy
t 1 7 o Twre & gard v iy A
ot §, ag ow AT ¥ gAY M Y
T wot § 1 v samwe gt A
wf o wwar 1 fedt Wl ot flere
& 5 o wofe 3or w0y Y
TEAFT I Y U 3 ¥ A Jf
wrar wqife g faeft ot wher &
W T v ]

& ag Y s W owr oy
7w § fr oely fefide &% onft o
35 & e fear wm § ¢ W
fafres doF wgrd 1 wroadt wgea
1 SEETR T F T qE IAerd aey
FT R

qw wmadlin gwex ;. wwar W€
wire ool i ¥ )

st wrw fagrdt wwddt @ 3w 9T
wrer Ag) § ST wvawr ferar form
't e ww T w
fezsr fomer &, oY foaar wrrer
arefy fafidy oY ot oy firar o
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T35 TR ¥ WMT 100 TN
ey Radafigmt ) wron d
29 qar Wiy rar fn I i areafer
et et § ? fee ¥ ovar
sfwe wraar et fear war ?

& a7 &) W W
vty ¥y EPerr &% drow ¥ Fed
WS QAR A W AAT T,
wre feecht & wrafie fafids ox 3am
A vt AT & 1w w40 Ehw
T ARy ¥

TF §I S A N § 1w
o I wew 7T avEy 1 fanehr ¥ A
o g N AN € § v afy aw
AN A wf ¥ wgr o7 wweky fafwdy
w1 WA §, oagt I B ) waw
or qas W 3 vk | & A
g fo 2z X A ¥ § 1 wore ag
o S

ot dowgdw W (TEwr) -
N FTEY AT wrAT X i § W
gradvefeai M &1 wow fa &
aage A%

oft azx fagrd it ;. qf
Riq 8, & Qo 2w v g

W e geyrdf @7, 9§
fwarw wd qfeqw & wreaEr a9
X, ad 9t gl 2 @ e,
¥fww war Yl o 1w ¥ PR W)
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AT § T g ofalf & qofy o€ &
ALY A v F . Ay ?
#ar oy xufad ey Y )Y W & Fy
T oo farr AN % gy 87
£w 3w ¥ guard vt oF o A
&, TTCIAAARERTT wArvwrRTCAAT
7l @ wwar wifw fwdt &1 qg=
w9 & w3 ¥ o AN wr Aapw wrew
rgwr W ear @ §7?
i ot er oy Wy ¥ 39 A
TJAN ¥ ITH TR T AT A
ATR AT ORI Y 1 A IR §
I wRATT SR w1 Srgae fza
Xk INTAIWH O ArgAA
fear gy § Argdz Iqafa vy fagdi
AR g g | A R ¥ A
B Wit argde m At & 1 Far 9g
T4 Falt & @ T AW AN Y ?

g 79f 1 3Teq PR AT Y giawr
& gfew w1 afl § wwar o

st g™ wqe C wiT aa g
axar g ?

oft wzw fagrdt awddt : Ffeq
e g3 o Q4w § faadr sivay fafirer
Ot & At A Qv A mwar 0 Wy
nrefa fafndy aft § o wom
gafafadz § | % warsdt w1 @w ¥
Fe7 S1e™T §, waw Wy ¥ gfwar w
wAfea wQ a7 Trwar ) & gEAy
aapy ¥ wewd § | wuw WY wY
wft waar w1 faewrg grey ¥, wAAw
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[*f wew fagrd aveddht]

TR TAAL, AT UHTT F R X
wregR 4 g 3% O\ o
TN FIC I Iord o1 WYy femr
ag w1 A Anar Y §, ad gl
# A gy WO woh Arfed oW
AFieT ¥ TgET T X ®T AT Y )
fwa® grg & wwa Ay gay @l Ia A
g arx w faa wod Nt B Bedy
FY ot Fely T2 wraver T A
99 ¥ ®rY AW KW IEAT | T}
vy Y €Y &Y T & Agh A g Y ww
72 F fod o faa s arw T
T ®T ITH qeAy A sfeq FA AN
wifere oY wr EY &)

SHRI R. V. SWAMINATHAN

(Madurai): Is it crime to have such
an intelligent son?

SHRI H. K. L. BHAGAT (BEast
Delhi): How can Mr, Vajpayee ans-
wer it?

oft wzw fagret avwdat - ag IFAT
reT Fare AgY g 1 WY AW § g
sy A3 8, agr dan gar 8, Ffew
|7 ¥ 9g qgY 99 "qFar |

dufta wid xa Atwgw wite afe-

e A (Wt apge) AT
At y A aa s

oft wew fapt wwidt: &
et A TG v WO
wafer & Arwr ey Pear o §
&Y T 1oy v wer g awdt €
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oo ot - § fr o) ot whafat
wareen A gf § % q ® wiw
WOAT W9 @rere v Wfad | q@
W A & faars g Al o
T8 RJwravall & Fhew
oy F1E T Ag v awar fw v
fegag d ot aer Hr W ¢
T TE HAT H 77 1, ITRTA{AE %7,
IAH AT KT g qAvT gWT 1w
FAr wrgeht &, dar & ady wgar ¢
afFT ot S gw FRY W AR ¥
WEE 3 QR AT A1ET IAF NWTT HT
oW JSFT IR &1 TE w1E Ay
T Y & TEd e S R
whasar wYf agd ardlt A & 4

313z

S Wo QN> WA : 4T I
§ awddy S & waw ® g o
FEE ® oFAA Fr AT Foard ®
fear & A1 q7 39% 7 Wt wiyw A
W wd W oFHA e & Aaw F
¥ FET I 0T g A wgr
H A A T 33 IPA W1 A 1w
T & T 9T W e et #
FZ1 47 | Iq I¥T IAH A9 Fgrgearn
#t wwar 7 T & faar 9v 0 ARt
oY gewre A w40 fe oF A0 fggem
N =T & gy & o § fan
aqr 41 WX AZ WA WY 4T IR
TIET F OFIET WM X g
g wmar qr Wi 3@ aE
IR A G 4 feef H ol
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g ATT GAT 44T A7 | wrEy W
% o X Wy w7 1 AW WM A
I FTCANJW [T AT FARA )
& gt e wgan g e AT X AT
®C a7 & Wi qzr W N
o arRdr ft wree W w W0E |
ag ara fegeae & B W1 X A
& I W g7 1T WAy AN q 98
AT FAAT 4T 1 ATHT I9 A& @
arg 3% At qra Ay qv f5 aeddf S
w7 X4, FOAAAY AT AHIC JAGT |

Iy AT ITH WIEAT A}
AT WA T AT gOT | TEW
wg fr wrafa gwmr o @Y &) afew
a# =1 fF arRdt Y g7 7 o
am w1y fF qg sfady T ot & =
9T 9gF M | g BAY qg WA AEY
qr | A fawra A az qr fs 3z T®
T 97 Af Wit 1 AT 9w 3@
9 oy

ITAT ZRNNT qZ & OF 397 a1 qdY
LR CER LER e/ OISR
g 5 fradl a2 ¥ oz Qw §?
HITR AAQ X T FAY A5 qr AN |
FAN ® FIAR ALTT B IT6 44U
F T2® A WS g7 WA W § AW wA
W w1 wIRr A ¥ ag faaed

e w5 &

ag o 7 &y /oA W s
fem | weY o v § aa Dw
I IAE0 WA G X 7 5 Wl
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WA AR R ) N o
¢ fie fgqeam % v @ w0 & ww
Y o7 wg A 5 oA wW oA @y
& A a1 w2 A B wE aw @
e @1 a1 faet oix & e
T W ow T & ag frweng,
fasr T & @mw @t W
Ty § faeelt s T & whw
wfrw & ®R surar A wfgd 1 swAr
faear o & a3 arat & fawre
N AU w3t & fr owv &0
FEY gETT AR B Ay AT
Iy ot 7 fayar & faems oy @
/T 7 &Y 9g N fagr & fars a@q
AN A & Fgs Ay ¥ e
og a1 47 & 9 ET 7 § gAwr Ay
= T S A9y 1w\ g
AT TET § LAX WIORT T Y
T g 0 & w1 venar e aA
T wgAr U 1+ K gAmr g fe
¥g ot %1 fagay &t grrw ) Sy
wrars frwd) 1 W AQY 8, Sear
F FHA T Af A § e T
wrare fagar 7 wETe §, aTRAEET
Frwrarer §, Afeze grge S araw &y
g avg & qrody Y FY AT F

¥ 3g St 9 qw R wgw
fe @a dez sow ¥ miwere 7 ggpaa
qt a1 73 T3d FF fezen ¥ Gead
e & oY, faear & feed dfa-
fefty N ), sAM dwd w1 feak
sy fomr @ 1 fggeam wed
F wread ¥ afd ¥ A gy femn
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[ Two Fo quo W] Ty wyy wr § 6 Seltr gt
W a1 oY agi O mifeeza geere & Tk § WK TR o vt qwe A
et e ot o oy i S Pgar T8 O AT W g e wre ®

% wwar f fe ap N ) e
¥ 13 gearderd W, fireforedt N
st W oY 3

MR. DEPUTV.SPEAKER: If hoa.
Members do not like something which
is said by the hon. Member who is
speaking, they can definitely inter-

vene, but they cannot just go on
shouting at him all the time....

SHRI MADHURYYA HALDAR
(Mathurapur): 1 would like to know
whether he is talking relevant or not.

MR. DEPUTY-SPEAKER:; It is an
unparliamentary practice to do so.
5t Q%o ®o UA> WY - AR
NI AT aI@ T LT F

#r JrT ard wfy adr ¥ ardy
N F wgr e arafediy I wfzd
aar s gAY wly & 7 & avnddy
W A amar g § fs fe owar g @Y
g ¥ qf 5w AN i ¥ qre-are
ag 78 vy & fr e o Sy § o
wrE ot - gafy wifed ? srw ww wvefa
Hred #r 37w ¥ o aa9q ar @ §,
ot ®T T wr W § A v
T qg wEr wrgd § fr A 3
£a% ar @g ¥ fs s a8 WX } fw
fagar #t fawed w% andt o g
e wE gadr wre v w¥ | (§Feeww):
woe wrvAY fegsr 1w g amar §
N afr o

oYY ¥ aw ¥ ey efgaw
sy ¥ for  onfir e Wk
warz T o wf ? oy ofr wgr v &
fr ooftw witve & o€ & 1 & wgw

svgar § s oW qer srownt & A€
aeay ¥ fa¥ wder qwe o € &
TR e ¥y Aok g
Y *m syvar iy § oy wfey o 7
ag oY wgr wav § fe oo T TR
gFE H g g T w€ § 1+ & wwm
g fr avaddy v Y wqA Y @ qar
arc St WY qraw g foedt o
ET R Y Aoz g ¥ ok W Faw
F F9T AT WX g A wET § fow a3
fafrzg adt g€ & af o gy ag Y
frarft ¥ A o Wy a¢ & °f o7 )
fergem & Nifawt g o o
# vk § g7 qAT 97 | o qg W
sy § fr uferfomm & faams &
HEAT WAAAT ¥ WX & IqRT 4T
T ST wRAAT AT § 0 Q
F¥foq weq ¥ §fem § 1 g Wl
faasy afa 1 gwvaT fear arar §
wWEE X o gEAr §, AW FT
Awar §, g s awaw §, g€ F
o1 awar §, fe & fag o avar § 19
s o § AR AR § sy wetaew
ATl wrgAr &1 g7 ¥y F oy I
tfiexforar wr ®xx frgr, war a8 @Y
Yy’ dfe wfadaraf ? adr
are ey §v ok qp Fwr drw oy ¥ 1
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W fe & fa¥ W oy T T
TR S WY aw wOU w44 W
A WUW WIT PR A oy
Foht 8 A w30 A A w7
T oo WY ¥ Y g vy
T #% oY art A A AE R
WMy VAR N @@
E

IaiEy AN ¥ wFr e v fear
T | FET FICATH T § A TR
w7 fear 9 W@ ? owwo qEy
Jo%t W faur o ? s @ A
TaRT FEry & | oyrer wvgar ¥ faar
war 7% Y wgr war & el Y o
& 5 g T W & o AH dfew
qravdly ff o my SR g
BIW A W AR I AW 4
e arr w s iy ag Faw 4
mr

g W w7 T ¥ 5 g @
feur war 1+ & saw s g f @i
Ay AN EmT ¥ T E?
w3l v ary agy w0

& g g fr adft ot A
arefaer aft @ e el =g ¢
A o ®g 0 | IR wg farar fe
I T A faelr g 1 I
wow af § o agr e ¥ et
et o oft awpe St ¥ aw §
oY I awr ¥ ¥ forg waw Arefer ot

W
3085 LS—11 °*
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&y # Oy W TwE
writ &t wiv § fe ag ard oy
WA T T Ay & ogy & fw
] Tt wifgy wher e qwg it
W R g R e A
& 1 I v e fawg ey & owe
ST N a1 A AW Y
TAAT AT FTET I G E ) TR
Tt & arfos w1 7T IC AT FICAAT
& fad fegar & @ svar §, W
®1E ) 7w awar §, dfeew Nfwry
T I gHIT WOGEAT ALY AT wHAT
2 = ag mag W@ fe AR oW T
FgETET T ATAr Y |

ag Wt vz fear v for g5 @r
ot 37 A § Irer A owwdnw g
E 1 food wr a9 & qar A fead
WM wr gwsdv A ¥ X ¥
v ag & f fomr WY Y 09w
¥ frwr®  wf 3, I w1 owdew
# fag w1 qw 7 maw ¢ e
frgay frer 3, dfm fod gv famr
WA FE AT FE v IT Y
TE AR

wgr ar & fr 26 W, av fad
wra—fr amgrer ¥ e aang §—
Tyar dw X fear @ T o o foay
P Ay 26w MAiw@
 ag sy Ay ¥ § For g womdard
X, fore oY dYfrmr g AT Y E IM DY
w08 & faa gr 1 (wwwerw)
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[!ﬂ'qwoﬁctzﬂ'om]

T v ¥ Aqwewe @ Af w
o @ o O, A g e wX Y e
st & g Afr ¥ AR ¥ ¥o
g | dfew wre o Aifer o agw W
gt | W wrefr . e o qF
F @t ) A i€ el ApreaTEn o
w= R # P v
farar o ot o A gu ae oft, STA
W grwr et aff orer, (wewnr) B
FerEvrgIaR E (gwww), ...

MR. DEPUTY-SPEAKER: Order,

order. 1 want to draw the attention
of the hon, Member there; once or
twice you can intervene, not thig kind
of shouting; this is not right. This is
not the way to behave in the House;
this is disorderly behaviour.

oft awo wo QW o WUN : AN
wevew, & qg wd w3 @ o1 wir
TF AT OFE ¥ ¥ um § o wit
g, fom & fe A afrae aff
it

2% wré, = witfed g, X w@ b
TR 7o ® gerwr ¥ o owrfgd o
v ofeant & =g g o g
¥ fufadsr & 1 gy g frfedr &
frememgEe i M o s asa ¥ |
e mag iR vy § fr o
qrferarie ¥ Y Y Hfrm Y wg A
&, 0 gl §, N A ag ¥
e Y, forr® a1 ¥ g O AR
ofadw 0, foaey gw wrerfnge W
W g ) T AeE WA g e
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it wifetr ¥l off WY, fre wer g,
forererag o it amer g, v s € e
x &, o cSuiferer Y, o, dwre,
Forfy e Jfrre &Y, WA
TR A ey ¥ e wrae ¥ frfrdvor
w7 e ot freqer wear &, @ ofr
wifr a3 v § 1 IR R
fefelt wir woft & fe e it
T R o Rt @
aeg far wde ¥, g, g
s qafea g oo |
dow T N axfrent wf ar
et ¥ fr ag smew fafreee &

bl

SHRI JYOTIRMOY BOSU: On a
point of order. Almost gvery day the
Chair hag ordered that something
should be expunged because it is con-
sidered to be improper and undigni-
fied. Mr. Bhagat has been saying that
whatever I say is ghalat. That is
very irresponsible. Only a chamcha
like him . . (Interruptions).

MR, DEPUTY-SPEAKER: Order,
order. My understanding of ghalat is
untrue’. It 18 not unparliamentary.

st q¥o Wo gWo wuw: KX
IR ‘g’ Ah s, “Tae”
e

s widt ¥ W achrendt §
fr ag aew fafrec ¥ qw &) Bfew
ot wirerdt feag o gea
¥ ot wifoda wg &1 ooft wgr mar
fr wg e Befee B2 40 A §w
it & wrw ¥ wewr g, Afer qR



- 3271 Motion re.

vt v i | sew Pt # v
oA wk o ool For e Aww
i ¥ fer-orr wTR TR W AW N
Hesfrm A X qw &
Frwenfemw g

Fusgpnag § oo g8 & =N

aradt X o sft sl ag A g

That ig only a cheap, propaganda
stunt which has not befooled the
people and people were not befooled
by them. I am sure that they will not
be befouled now.

MR. DEPUTY-SPEAKER: Shri Piloo
Mody.

SHRI (3. VISWANATHAN rose—

MR. DEPUTY-SPEAKER; I will call
you. I called Mr. Piloo Mody as he
made a special request because he has
to go unless you have any objection
to it. Ds you?

SHRI G. VISWANATHAN: If he is
really going, then I will yield.

MR. DEPUTY-SPEAKER: Do you
want to speak?

SHRI G. VISWANATHAN: Yes.
SHRI PILOO MODY rose—

MR. DEPUTY.SPEAKER: Just .one
minute, We have variedq the timing of
the House once in view of the—

SHRI PILOO MODY: Could you not
make this after my speech so that I do
not miss my trend?

MR. DEPUTY-SPEAKER: All right.

SHRI PILOO MODY: Considering
that Mr Ssnjay Gandhi has now
workeq jay and night in a workshap,
it is only befitting that he being the
only man in this coufitry who has
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done any work, he should be given the
Padma Bhushan or gomething,

When 1 hear the debate stich as I
have heard today, particularly when I
hear the people whom I happen ‘to

322

. know outside the House a little better

than I know them inside the House,
when I 'hear them come and defend
something in the language that they
use, I really begin to wonder whether
this country can ever make progress,

We were fortunate enough to have
Mr. Amrit Nahata speak the truth
accidentally when he said that after
25 years the Government of India had
not developed a policy on transport or
on cars. It is quite right. They have
not developed a policy; not only that:
if this Government continues, 1 assure
you that it will not develop g policy
in future either, because the Govern:
ment of India makes itg policy to suit
them,—that is, the Congress pariy-—
from moment to moment.

If you will just recall. originally
the small car was going to be made
in the private sector. Worldwide ten-
ders were invited by at least gseven
compnies and seven or a dozen culla-
borators came forward, At that time,
Mr. Sanjay Gandhi also got an idea
that making a small car must be
easier than making a big car and so
thought, “Why should I not have a
shot at it?” So, the idea of a small
car being made by Mr. Sanjay Gandhi
happened to be broached at that time

Now. the Government hagd to wriggle
out of the fact that they had agreed
to something like a dozen tenders
being invited on which lakhs of rupees
were spent. So, all of a sudden, a
policy decision emerged, that a small
car will be made only in the public
sector; that is to wash away {lve years
of hankering for a small car which,
they had agreed, should be made in
the private sector. So, their first
chapter was closed by a policy deci~
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[Shri Piloo Mody?

sion of the Government that it wili be
made only in the public sector.

When the idea came that there was
going to be a car in the public sector,
several tenders again started flowing
in from people who wanted to make
this car in collaboration with the
Government of India, but now, the
policy had to change again because
under no circumstances could Mr.
Sanjay Gandhi have made the car
had the Government policy continued
as announced, So, the Government of
India had to revamp its policy and
come to the conclusion that the small
car which had at one time agitated
everybody’s mind—because a Janata
car raust be provided for the Janata so
that the Janata vote can be collected—
was dropped as the top.priority of the
pyramid to the bottom, as a low prio
rity item. Therefore, “it must not be
made in the public sector and let us
push it back into the privata sector.”

In the private sector, any idiot anows
that a man who works night ard cay
in a mechanical workshop cannot
manufacfure a car.

AN, HON MEMBER: Who sad’

SHRI PILOO MODY:
you. (Interruption).

SHRI R. V, SWAMINATHAN. He is
talling about idiots.

MR DEPUTY-SPEAKER: Does it
mean you describe yourself?

SHRI PILOO MODY: Even Genersl
Motors needs hundreds of arcillary
manufacturers so that they can put to-
gether a car, which I am told does not
woark too well, because most auicmo-
biles are poorly made products But
the funny thing is—when this car was
sanctioned after the Government
changeq its policy and dropped it to
jower priority and shoved it back into
the private sector so that Mr, Sanjay
Gandhi could be given a licenc>—that
the condition then was not one iota of
foreign exchange will be speni ana it
will be a totally indigenous car. It is
from his very desk I asked Mr. Dinesh
Singh when he was minister, “Are you

I am telling
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sure that the licence that is i~mg
grauted wilj not permit ancillary
manufacturers to enjoy foreigm ex-
change licences, so that Mr. Sanjay
Gandhi can turg round and say, ‘I got
my little spare parts from Mr, Salve.
It is Mr. Salve who got Rs. 45 lakis
worth of import licence, with which I
am not at all concerned; I am only
coneerned with buying my spare parts
from Mr. Salve!’ " Mr. Nahata will have
another ancillary; Mr. Bhagat will have
a third ancillary. But all the licences
will be in the name of the Bhagats,
the Salves and the Nahatas and nnae
in the name of Sanjay Gandhi So. a
policy decision had to be made by t} ~»
Government of India that no foreign
exchange will be necessary to manufac-
ture this car. Some other automatir-
geniuses all over the country vrho
really thought they could make a car
were also given little jetters of intent,
because after all you have to make
things look good, But they found
there was a foreign exchange content
in those licences—10 or 15 or 20 per
cent—and the Government's decision
said, with al] the sanctimonious hume-
bug that these gentlemen could mus-
ter, no foreign exchange will be per-
mitted to manufacture the small car.
The situation ag I understand it to-
day is that Mr. Sanjay Gandhi was
provided land hv the Government,
which has been discussed in minute
detail A tractor company has been
over-licensed to manufacture tractors
in India, because they have developed
a body for a car in Australia and that
body tooting will be bought as part f
the licence. I am told a scooter com-
pany has developed a motor which har
alzo been overlicensed so that thny
will supply motors. Ultimately Mr.
Sanjay Gandhi will put the lock on it
and probably that would be the only
thing on the car that would not work.
It is rather amusing that this car

which is supposed to be the product of
an automative genius was going from
the Maruti factory to the exhibition
and it so happened that my wite hap-
pened to be passing by, She found
that this car was stalled and there
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were three mechanies under the car
with their legs sticking out, She went
10 the airport and on her way back
she found that six legs were still stick-
ing out from under the car! When I
am forced to buy one of those cats,
because all these gentlemen are going
to be fored to buy one, I hope at least
& cvouple of them will have the de-
cency to come and hold it up for me
while I get imto it!

1t is all right. Umpteen things hike
this are happening in this country for
some consideration. To give a fuller
account of it, my friead.Shri L. N,
Mishra can give it to you. When
millions of things like this are happen-
ing in the country, why should not ‘the
Prime Minister’s son also indulge in
the same thing? I do not think that
the law should be different for all the
other crooks and the law should be
different for just one person beceuse
he happens to be the Prime Minister’s
son. This sort of discrimination I do
not believe in. I think that since the
Government of India is being run in
this dishonest, hypocritical, sancti-
monius, corrupt manner, let Shri
Sanjay Gandhi also be given the bene-
fit of such a society. Why should he
not be? If the Jains, Dalmias and all
these people have reaped the beneit of
such a society, why not Shri Sanjay
Gandhi? And if the Prime Minister’s
celf-resvect and dienity are not hurt
by it, who am I to say that she should
have any? The only thing I wa«nt to
tell you, particularly my friends over
here, is that the price of favours and
the price of office can be too high.

MR DEPUTY-SPEAKER: Let me
regulate the business of the House,
We have already once varied the tim-
ing of the business of the House. We
have fixed 4 O'Clock for taking up
Private Members’ business. But that
does not appear to be possible now.
I still have with me three speakers
from the opposition and some speakers
from the Congress Party. The Min-
ister is yet to reply and he has told
me that he will require half an hour.
Then the mover of the motion will
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have to reply. Of course, we are in

the hands of Mie-House, We -

jtll.:;;‘.,be too technical and mechanza;r::
matter, Even so, wi

some time. © have to fix

SHRI VIKRAM MAHAJAN:
move for a closure. Let us

_MR. DEPUTY-SPEAKER: ] would
like to have the Sénse of the House
If the time for this debate has to ke
extended, we have to fix some time
Can the Ministe :

r of Panli
Affairs say something. smentary

SHRI RAJ BAHADUR: We shoyld

finish it by 5 O'Clock. That would be
better,

MR. DEPUTY-SPEAKER: Very
well. If we have to finish it by
3 O'Clock, the Minister would require
half an hour How much time does
Shri Basu require?

SHRI JYOTIRMOY BOSU: Half an
hour,

MR, DEPUTY-SPEAKER That will
mean one hour. There uare four
speakers from the opposition s:de and
they would like their point of view to
be heard.

SHRI VIKRAM MAHAJAN: Let us

take it up after the Private Members'
business,

MR DEPUTY-SPEAKER: Let us
be realistic, Shall we put it at
by 5.30 p.M

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECBENOLOGY (SHRI C. SUBRA-
MANIAM)- You may call one more
member from the opposition side and
then give me the chance. Alier all,
there is Shri Bosu who can out-do
everybody. He can cover all peints,

MR DEPUTY-SPEAKER: There are
parties which are listed here and
every party hag its own spokesman,
Whenever there is any debate, they
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will have to be given an opportunity.
Unless they agree to withdraw, 1 can-
not give time to somebody and not to
somebody else. I think 530 would be
quite realisticc, I would request the
speakers not to take more than ten
minutes, Otherwise, we cannot finish
by 530 P.M. '

1600 hrs.

SHRI R. D. BHANDARE (Bombay
Central): Mr. Deputy-Speaker, Sir,
I have heard the speeches from the
Opposition side and 1 am really sur-
prised and shocked as to what extent
they can be at a tangent with the pro-
position before the House, Mr. Vaj-
payee is going but I am going to quote
his partymen as to what extent they
have supported the proposition of
small car in the previous debates.

As I said, the proposition beforc the
House is totally different from th~ dis-
cussion that has taken place. Ali the
leaders of Opposition have concentrat-
ed on one individual only. I am really
surprised how they can go to the ex-
tent and Jower themselves, degenerste
their sense of proportion, in criticising
one individual while the proposition
deals with the policy itself,

1 want to raise two serious ques-
tions One is whether the present
supply of automebile cars is enough
to meet the demand of the people, the
middle~class people, of this country
The second question is whether 1t is
not advisable to manufacture at the
lowest cost and, at the same time,
encourage the growth of indisenous
local Indian talent without regqriring
imports, capital goods or foreign ex-
change, These are the two questions
which, I hope, Mr, Jyotirmoy Bosu
will answer.

Dealing with the question of prio-
rity, both Mr. Vajpayee and Mr Piloo
Mody have raised the question of
priority, 1 woud like to ask them as
to what priority under the pianning
has been given to the production or
manufacture of car They are under
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2 wrong impression of presuniption
that the manufacture of small car has
been given the top priority. 1t is a
wrong notion they are entertaining.
Therefore, their minds must be disa-
bused of that, The priority to the
manufacture of small car has been
given its due place, not the first or the
second or the third priority. The prc-
duction of essential goods to meet the
needs of the people has been given the
first priority. Therefore, it is wrong to
suggest that the manufacture of car
has been given the first priority or the
higher priority.
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In this connection, I do not know
whether the Jana Sangh party has
changed its policy. I do not know w he-
ther Mr. Vajpayee has lost the memory
that, in 1964, when the question of
manufacture and fixation of prices of
cars was taken up, Mr. Bade tovk part
in the debate and, on behalf of the
Jana Sangh party, he said this I would
read out only three proposition from
the whole of his speech, He said:

“qAT WA, SR w1 oa,
forq &Y e arv aiw 7 7€ ¥ o fow
#1 ot a% wrf TENgETE I AR
e ¢ & fAd e Ry anfrer
¥ fare w7 fg W) ag F17 gAw
& T v
Thig 18 proposition No. I I am quoting

from the Lok Sabha Debates, Third
Series, 1964, p. 3425.

The second proposition that he ad-
vanced is:

“pr Faw gy § 5 AN oA B
Ty TR FR qy AN 57 gh-
T T 7@ &, X7 ¥ wew w5y gy |
gAY FTTRITET AT ML FAT AR P
T wa § ury wfed v & AT
¥ uy wfgg, 37w wo@ giwr 30



wifgq tis & peidvom ¥ wr % ) afs
Bar tewr mor A eTC ¥ T &
frasay ”

The second proposition advanced by
Mr, Bade on behalf of Jan Sangh, on
page 3425, is:

gx for gowe vy wfeg fr gad
ol B #re w7 fmbor w75 @ gl
FRY

I do not know whether the question
of priorities was taken into considera-
tion by Jan Sangh persons. There-
fore, it is not a question of priority
when we talk of manufacture of small
cars, but it is a question of necessity
which has been considered and felt
by the people of this country, Right
from 1959 this question was raised and
the members of this House demanded
manufacture of small cars....

SHRI SHYAMNANDAN MISHRA:
Not by all.

SHRI R. D. BHANDARE: By all
the members. Shri Shyamnandan
Mishra also must have been a party
to it. (Interruptiom),

I would like to raise some questions.
Is the car a luxury at the present
time? Does it not increase the effi-
ciency of the working of the person?
In a developing economy, should we
allow the politics of inhibition and
should we have the politics of char-
acter assassination? These are the
questions which, I hope, Mr. Shyam-
nandan Mishra and Mr. Jyotirmoy
Bosu and the rest of the Opposition
will answer., Mr. Jyotirmoy Bosu
hit below the belt when he said thati
Mr. Sanjay Gandhi was only a tech-
niefan..., [
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SHR] JYOTIRMOY BOSU:

not wear a belt, Do you?

SHRI R. D. BHANDARE: I do not
know whether you do, with key on to
it.
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You do

SHRI JYOTIRMOY BOSU: He is
teferring to the chastity belt. He

* talked about key, Sir.

SHRI R. D. BHANDARE: He said,
Mr. Sanjay Gandhi is, after all, an
engineer. Should individuals not be
allowed to develop their skilll and
live honourably in this country?
Should the economic development of
the country be allowed to be continu-
ed'in this country or not? Should
the demands of the middle class who
are demanding small car be met or
not? Should we solve the problem
of unemployment or not? These are
the questions which they may take
$nto consideration provided they have
the mind to take them into considera-
tion. According to my view, having
failed to create any impact of their
leadership or their polices, they have
resorted to the means of character
assassination. When the policies and
programmes fail, the ‘politicians’—I
am putting the word ‘politicians’ in
single inverted commas—resort to
character assassination, Then there
is degeneration in public life, eating
into the vitals of the body politic of
India. When I heard the debate, I
really felt sorry that these ‘politi-
cians’ or those hon. Members of par-
siament had degenerated to the ex-
tent that instead of discussing policy
matters, they were trying to assas-
sinate the character of Mr. Sanjay
Gandhi and the Prime Minister, Shri-
mati Indira Gandhi; that is because
they know it for certain that their
policies will not succeed, their pro-
grammes will not attract the people.
So far as our party is concerned, we
have ipolicies, programmes and
Leader . . .

SHRI JYOTIRMOY BOSU: But
not fulfilment of those.
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SHRI R, D. BHANDARE: There-
fore, they want io develop this
method of ‘character assassination’,

They are untler the impression that
by character assassination of ‘the
Prime Minister, they wil] be able to
catch the imagination of the people. 1
am certain they will totally fail as
they have totally failed. I will ad-
vise them: give up this method of
going to the people and starting
character assassination. The result
would be that they themselves will
be politically assassinated.

With these words, I am done.

SHRI G. VISWANATHAN (Wandi-
wash): We are supposed to be dis-
cussing the car policy of the Govern-
ment of India. I do not know whe-
ther they have a policy at all regard-
ing car manufacture,

The hon. Member from the Cong-
ress Party, Mr, Salve, rightly com-
plamed against the inferior quality
of the cars produced in our country.
1 think the cars produced in our coun-
try are of the worst qualily com-
pared to the cars produced in the
whole world. I want to know from
the Government whether the entire
nation is going to be Teft at the mercy
of these three car manufacturers who
are in turn at the mercy of the Gov-
ernment, I also want to know from
the Government whether they will
consider producing cars, if they do
not like it in the public sector, let
them allow others to compete and
produce quality cars in the private
sector.

Sir, 1 would like to narrate the
woeful tale of the small cay project.
I think probably this is the final day
of the small car project and its dis-
cussion 1n this House.

The Government appointed a com-
mittee in 1959. Mr. L. K, Jha was
supposed to be the Chairman of the
committee. That committee invited
proposa’s and 13 companies sent their
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proposals and the price was supposed
to be Rs, 8000 in 1960. An expert
committee was Rgain appointed to
look into this small car project in the
public sector and it submitted its re-
port in 1861. In August, 1962 Mr.
Subramaniam who was then the Min-
ister for Steel and Heavy Industries
announced:

“Although the project had been
approved by the Government in
principle before the Third Plan
was finalised, it had not been found
possible to include it in the plan.
Consideration of the projeet will
have to be deferred.”

Again, in 1962, within six to seven
years, it carme up again in 1969 in
the month of May, WIr. Bhanu Pra-
kash Sifigh~he is not here now, he
was then a Deputy Minister—he said
in the Heouse:

“Unfortunately, in the Fourth
Five Year Plan there is no such
scheme, but Government is still
very keen to manufacture small
car in the private sector.”

At that time, it has gone to the pri-
vate sector. But, immediately with-
in two or three months, we were told
in July, 1869 that there will be a
smal] car in the public sector and
the Italian firm, the Fiats, have
offered assistance to the Government
of India and there will be talks in
Cairo and Mr Bali Ram Bhagat, who
was then the Minister of Foreign
Trade, was going to represent India
at the Cairo talks. But one month
later Mr. Fakhruddin Ali Ahmed who
was in charge of the Ministry, in-
formed the Consultative Committee
that the proposals for the project
were going before the Cabinet for
approval and in September 1969, an
officia] spokesman of the Government
of India said:

“The public sector project would
expose car manufacturers in the
private sector to competition. A
small car produced in the public



Motion re.

333

sector alone wouwid compel es-
tablished manufacturers to coms-
pete 1n the open market.”

That was the wypokesman’s statement
in Septemiber 1869. In the same
month. ‘Mr. Fakhruddin Al Ahmed
anhounced in our House that ‘the de-
vision regarding the public sector
would be announced very soon. Not
only thut, he also announced the price
of the stillborn child. He said that
the ex-factory price of that car would
be around Rs. 10,600. That was in
November 1969.

Again, in December 1969 we heard
that the Planning Commission has
strongly opposed the inclusion of the
small car project in the Fourth Plan,
At that time the Indian Express said
like this. This is on 16th December,
1969. 1 quote:

“Talks are still in progress bet-
ween the Central Ministries and
the Planning Commission. Shri
F. A, Ahmed still holds his view
that public will be happier with a
smal] car rather than an additional
coke oven or rolling mill.”

He wus referring to Bokaro at that
time, In February, 1970, the Planning
Commission finally turned down the
Industrial Development Ministry's
plea of this project to be included in
the Fourth Plan. We thought it was
abandoned but it was mot so. The
Industrial Development Ministry was
approaching the various nationalised
banks for flnancing this project. In
April 1970, Shri F. A. Ahmed stated
that it will be a cheaper car distinct
from small car and the price will be
about Rs. 5,000 lesser than the other
carg produced in this country. Again
in May, 1070, we find that the Min-
istry of Industrial Development ab-
andoned the idea .of having the pro-
ject exclusively in public sector. We
find this now going to the joint sec-
tor. They said that they will throw
open the shares to the public.
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In the month of August, 1970 Mr.
Dinesh Singh who was the Minister
in charge declared in this House that
the Union Cabinet had approved the
small car project in public ‘sector -in
principle. Again it ¢ame to the pub-
lic sector. Do you krnow with what
warmth it was received in this coun-
try? 1 would like to quote a few
headlinés which the papers gave after
Mr. Dinesh Singh’s announcement in
the Lok Sabha.
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It is that car again.

Small car at last.

50,000 low cost cars in public sector.
Small car a reality at last,

Small car in 5 wyears, says M. R.
Krishna. People welcomed it saying.
here 15 a gmall car which will be of
benefit to the 'middle class people,
government servants, etc,

In October, 1870 again, the Planning
Commission reversed its decision, I
think Mr. Gadgil was the Deputy
Chairman and the Planning Commis-
sion agreed for a small car in the
public sector. So, now again it comes
from private sector to public sector.
The Planning Commission reversed
its earlier decision and agreed for
having this in the public sector
Thereatter, the Government received
eight proposals from foreign firms for
the small car project. In August,
1971, the Industrial Development
Ministry decided on the French Re-
nault moded for the small car.

Then Mr. Moinul Haque Chaudhury
assumed cherge of this Ministry, So
many people are there; there have
been many changes like the polirv of
the Government. Mr. Moinul Hague
Chaudhury in March, 1872, announced
that a decision on a small car project
would be taken in two months.

On the 31st March, 1972 we heard
that the final decision had been de-
ferred. And mow. in July, 1972, ‘Mr.
Subramaniam, who spoke of the diall
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“car first in 1962, again comes here
and tells us that they have fnally
buried the small car project in the
public + sector. He announced that
this is the policy decision of the Gov-
ernment of India and that there will
be no gmall car in the public sector.
Now I want to know from the Gov-
ernment as to what their policy is
going to be. They have blundered
in between these years, 1958 and
1972, I think it was Shakespeare
who once said ‘cowards die many a
time’. 1 do not know whether the
small car project may be termed a
coward as we find this project com-
ing up again and again and getting
deferred. Government now says that
there will be no project in the pub-
lic sector. I want to know the policy
for the future. Objection wag taken,
of all persons, by Mr, Amrit Nahata
for small-car factory in public sec-
tor. I want to know the policy of
the Government. When banks
finance for the private sector, why
cannot the same thing be done for
the public sector also? According to
Mr. Fakruddin Ali Ahmed, this pro-
ject might cost Rs. 30 or Rs. 35 crores.
It will be less than the annual loss
in respect of Hindustan Steel Limited.

Now, let me come hack to the
small car which is under considera-
tion. In September, 1970, the Licens~
ing Committee of the Industrial Deve-
Jopment Ministry approved the pro-
posals and on October 12. 1970, the
letter intent was issued. The
letter of intent was issued to two per-
sons. A question arose whether there
was discrimination against some other
persons. One Om Prakash Rekhi
approached the Delhi High Court for

getting the letter of intent. He went
to the court in October, 1970 and
finally he won the case. He was

given the letter of intent in January,
1072 and because of him others were
also given letters of intent. I want
to know from the hon. Minister why
this discrimination was there and
why they should drive people to go
to the High Court to get a letter of
intent. After all, they can take this
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mto consideration when they wam to
convert the letter of intent into a
licence.

Regarding Maruti Ltd., Shri Jyotir-
moy Bosu and Shri Atal Bihari
Vajpayee pointed out that there were
violations regarding the Indian woriks
of Defence Act and the Land Acqui-
sition Act. I expected that this would ’
be replied t{o by the ruling benches,
but instead of replying to the char-
ges, the ruling party Members just
abused Shri Jyotirnioy Bosu and left
it at that. I would like the hon,
Minister to reply to these charges.

Since the Finance Ministry is in-
rested so much, I would like to ask
just only one question which is
really concerned with the Ministry
of Finance. I am told that on the
10th July, 1971, the nationalised
banks which come under the Central
Government opened their branch
offices in the verandah of the rest-
house at Gurgaon; the Punjab Na-
tional Bank, the State Bank of India
and the Bank of Baroda ana so many
other banks opened their accounts
at twelve o'clock midnight. It seems
they received cheques and accounts
were opened. 1 appreciate that banks
also can open at midnight. But I
want to know whether this facility
would be given to other people of this
country also.

It there is somebody who creates
a suspicion and throws doubt on
Maruti Ltd. it is this Government
alone. I shall have to substantiate
this, There was a particular question
regarding loans by public financial
institutions to Maruti Ltd. In the other
House, put by Shri Sundaramani
Patel and four others, and Shri Yash-
wantrao Chavan gave the reply. He
said:

“None of the all-India long-term
public financial institutions has <o
far received any application for fi-
nancial assistances from Messrs
Maruti Ltd., Gurgaon.”
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I was under the impression that
no loang had been given. But Shri
Amrit Nahate quoted some figures in
regard to amountg given by the Pun-
jab National Bank and the Central
Bank. He quoted the figures and said
that Rs. 26 lakhs had been given by
the banks, 1 was going through this
reply of the Finance Minister to find
out why this inconsistency was thére.
Then, finally, I would look at one just
word by Shri Yeshwantrao Chavan.
He said that the banks had given loans,
That also, he did not concede; he
wanted to hide., I do not know what
is wrong in it. He could have come
forth with the statement. Even though
they are not pubhic financial institu-
tions strictly, and they are called
commercial institutions, he could have
easily said that banks had received
applications or they had given loans.

AN HON. MEMBER: But
question was not asked.

that

SHRI G. VISWANATHAN: It was
asked particularly, but he evaded the
reply. I think about five or six Mem-
bers had put the question, and yet
Shri Yeshwantrao Chavan did not re-
ply at all. Finally, he said that if hon,
Members wanied any information
regarding banks they must put an-
other question. I would like to ask
why Government are creating this
doubt about this. It is this Govern-
ment which has to be blamed.

Regarding land acquisition, charges
were hurled from this side, and no-
body had answered from the other
side ......

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA)
Everybody has answered.

SHRI G. VISWANATHAN: I would
like to guote only the statement of
Shri Bans{ Lal, Chief Minister of
Haryang in this connection. He says’
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“Even the General Motors of
America, which is the biggest car
company in the world does not
have as much land under its fac-
tory ag I have given to Shri San-
jay Gandhi.”.
1 am placing it before the House for
whatever it is worth,

SHRI SAT PAL KAPUR. Whers 8
this statement from?

SHRI G. VISWANATHAN: It has
come in all the papers.

SHRI SAT PAL KAPUR: Which
paper?

SHRI G. VISWANATHAN: It has
come in some paper, and I have got 1t
from the Library, The hon. Member
can also see it there.

1 would like to know the Govern-
ment's policy in the future regarding
the small cars and also regarding the
cars which are called bigger or me-
dium cars which are produced or the
three carg which are being produced
in the country.
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Again, I want to get an assurance
from the hon, Minister whether Go-
vernment are going to provide enough
cars and see that we are not left at
the mercy of these three car manu-
facturers.

W waew wqr (afemem)
U THIE WE AW F TR
¥ g gwT T oF 4T RS I
w1 37 AR 9% gArkg # OF & afad
< e s fafeery @ bdf 91 s
fafare 7Y fmdt avg & 7z frar o
MR ¥ T @A ¥ IR KT <3
WY AAAT £ FY wETd oY, wofnr
quiedt FY g9 ST F1 3@ Y IwG of
¥ 3w Y qriwE SreaTes ady g
T ag AE oW1 I F fae
dfwr Aqcagwar § 5 1
faed & g7 qiferd ax fr avar gus.
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[ wreareringy]
=TT {war o ver § gw sy qiw AT
¥ ot o ardt ¥ ¥} ¢ fr et
&frw qrfersfy o wvsfvarT vy nflefios
T wr | W s i ww A
sfY waTTAA o 41 Ay st wew fagrdy
arodt gf ar A vy @ 9w oW
e g B A ey oA
wrew fuftere A wify v ot gednr w7
o w7% £17 Ber e fem o
T o Y 7 awT g qrfey
i aifafeer o oft § 1 e e
TR W NIW
TR A gmAmaan AT fr ag
o gt av & €F Frd qud o R R
IH T WET W T NS ww |

gy ag 7 v fie qrg fafrec ot
fomzr w1 wifgr srow fafaex
1 e I owfgr,  wfw
% & w¥F F FTT AT 9= w7 fgar |
gon fafeer Y t9 fo1 oefer 2
T ifzr fr farem o N eah
FrErozaT ¢ AmA e R
fafarer w2 vewT wfgg | Wt gr?
firg =Y wert 3 = a¥ & frz¥ Awwy
®1 93 7 grar o o S e
qT ey foar wm AY IER wEr
fr e aga WEaR AT @ )
A foa @Y = A BT IwEe
w7 a7 afesrs FFT F AT AT AT @Y
¥ | uw I ST W7 TAAT W T
ga WY Ay &) feweA ) 9er Agr
xg few oifeedy, few freer, fes
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AR ar e geet WY oyt Wi w@r
wE &1 IR wre arferd g Er
fie voavferdt & o qwer & wg e g
for Nt wferm aq & gt
T g, g A § TR agt s
fo w7 o owwd
I vy fr af geiiv wrewy A
Arim % v @ ¥ 1wy e
aed e wre A WE fs T RN
§ wrams) Wit JFLow W
ez g faan R der e &
TE R ETT SET WES § 1 Wi €7
e §7 aTY %1 oY fin a9 997 &%
Lok o il

=1 97 qaR sy Pefefaes fear

T fr g aw N AEc A T &
wrad A 29T FL Y )

ot yiifeda vy wod W o W
Ll

W AT NI T H A
wTET WY &Y wrEd & 1 oy wvé gy
aA A ¥g mE M AL g

7w g seferafeer wmar
§ a1 fiedr ferd QoA 7 AT AR
£ AT 31 T ATHT /R TR I /%7
woir ¥ fr oty W 37, nafefeEY
Zw 37, AT ®1 T 2w Ik, vy
¥ fraedy 2w =30 o @ fr fed
13T wTEr ¥ T fear & 1 repE-
az gt M 2 frew & a7 fe AW
T T O TRy 79 AT A ORI
F 1 Tzt I 19 oA aX qEATy R @R
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16 fim 17 wimEn & wlaEr
et #yaey afar & 7t a7
R a§ wreww § | geeE g
6 FREW & 1 "o wlEEE
Hovae ard AT o G & 9w § samxr
wIgE qema § Wk N vk 1 gwifE
ST fefigam Fer g wfoamaR
oY qrgw Ard wy oy Y & 3@ & oA
KA TEATH F 77T AV TE § | BAIAR
A mfwgrarg ¥ AT Y Fraa wA Y
wyies wF g ag @ fF ag e
2 fr 7 #1f wA o1 TXAT FL AR A
qATHFIT TFT %Y | mfqararg xfcas
JIHT AT WY | FET AT FTHC A THAQ
FC & AATAT | IF T EXAY FA & oy
1€ Tt g9~ 7y Prar ) AfFw
i ¥ A e s o o I@ A
AT T AT AT AT IW F A9
i tagie aEw o fodr gt o
a1iY geey M WF wwly fafeds
Dargadr gl Irar Ay IacHE I}
Far v ) g9 fay g8 ag e qEd
! FgAT 5 TG ¥

e wrew & s Hwiwor, § wrowr
wfmrat aERt SR du O e
o § AN AT gAHY v arw §)
Qe TN T & &T6T A g EERA )
warag et & e wieR Srerege
v worg war § 7 A wrwd § fe Tl
A 93 fred & wix fad miferar W,
ofrew AT a1 T X X veTAA ¥
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- HOTT ¢ IA2AY ¥ T A8 A @

war § 1| TF &1 AT AT FO0 A5
¥ grom #Y faadie v o Miferw ¢
@k

SHRI SHAYAMNANDAN MISHRA
(BEGUSARAI): Mr. Deputy-Speaker
Sir, this has become now an extraor-
dinary debate. It has remained a de-
bate on the car, but let there be no
mistake about it, that it has blazed
into a fulfledged no-confidence motion,
for, what is a no-confidence mofion
except the expression of the lack of
confidence in the integrity wof the
Prime Minister?

SOME HON. MEMBERS. No, no.

SHRI SHYAMNANDAN MISHRA:
For a person like me, Mr Raj Bahadur,
though he pays a sycophantic loyalty
to the Prime Minister, and others are
no friends of the Prime Minister.
For a person like me, who has worked
very closely and intimately with the
Prime Minister, it is indeed very
painfu] to see all that has been said
against her. We belong to the same
urited family and the tie of fraternity
does not get snapped so easily or so
quickly, It has remained as we are
common inheritors although it is our
complaint that the Prime Minister
has defected from that position. (In-
terruption).

SEVERAL HON, MEMBERS:. No,
no.

SHRI SHYAMNANDAN MISHRA:
Mr. Deputy-Speaker, 1 would not like
to tread the ground that has been
covered by some of my hon. friends
with facts and figures and documents.
(Interruption). Much has been said
about the fovours and patronage ex-
tended to the Maruthi, Ltd,, because
of the Prime Minister. I do not
want to go into them, but may I say,
as g friend that it would be well it
the Prime Minister goes into them and
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takes corrective action wherever she
thinkg a wrong has been committed.
But one thing is abunduntly clear; it
is almost coaclusively proved; that
the Chief Minister of Haryana has
left nothing undone to place the Prime
Minister in a situation of blackmail..
He has robbed the peasants to put her
in the wrong. He hag violated the
defence rules which prohibit the
setting up of such factories or any
construction within a particular dis-
tance to show that he can do any-
thing in the name of the Prime Minis-
ter. He hag tried to equate public
interest with private interest and
also trieq to say to the world that in-
dustrial estate means personal estate.

Now, therefore, this is my submis-
sion, that it would be well for the
Prime Minister to go into this, because
he had been taking all the steps al-
most at the same time when the
charges of corruption against him were
being examined. This is no more
accident that the failure of the exami-
nation of the charges of corruption
against him coincides with the period
in which he took all these irregular,
fantastically irregular, steps.

What did the Chief Minister of
Haryana say and in what way he
flaunts the nearness, the proximity,
to the Prime Minister? For that, 1
will quote from a newspaper which
seemns to be very close to the ruling
party, the Patriot. It is interesting to
quote here what the Patriot reported
in 1ts issue of 4th November, after the
Prime Minister had visited the pavili~
on which houses thig small car. She
visited what is called the television
cum telephone designed by a Haryana
firm which is the highlight of that
pavilion. She is reported to have ask~
ed Mr. Bansi Lal if he had seen the
exhibition. (Interruption.) He repli-
ed.

aga oft, g8 Y 1o FY qgAT 4

He says I did not have to see the ex~
hibition,
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qw A wiawt TwT §
(Interruptions).

st gwo oo Faey ey frerrar & o

SHRI SHYAMNANDAN MISHRA:
This kind of exhibitionist loyslties,
sychophancy, what you may call
chivalry, that is putting the Prime
Minister in an embarassing position,
What is the Government’s policy with
regard to the manufacture of cars,
is anybody's guess, Although I might
sound paradoxical, it might also be
said that it is nobody’s guess, because
it does mot require any guessing game;
it is so obvious. Sometimes certain
things which are too obvious are
bound to be missed by persons. They
are now geared to the interest of the
monopolies, oligopolists, capitalists,
individuals. That is the car policy of
the Government, What else is it? I
say anybody’s guess; I say so because
it is so erratic, baffling and mysteri-
ous; it hag been changing so often
with the whims and fancies of the
individuals who happen to be in the
Ministry. Here I find on the basis of
what has happened with regard to the
manufacture of small car in the pub-
lic sector, no Government in the world
would have been proved to be as un-
true to its words as this Government
has proved. It always dangled the
carrot of the public sector car before
the public; it has been dangling the
Tantalus cup of small car before the
public and it was an eye wash from
the begimming They wanted to bene-
fit the capitalists und that was the
reason why they did not go in for it.
It is wrong to say that the Govern-
ment is not in favour of spending
SCArCE regources on pasenger CRrs;
it is interested in the manufacture of
vehicles for public transport, If |t
were so its policy should have been
to prevent the manufacture of a small
car in any gector, public or private.
If they say that public resources are
different from community resources
I think we shall have to reyise our
economics, It is the total resources of
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the community which must count and
I hope that Mr. Subramaniam who
happens to be the Deputy Chairman
of the Planning Commission must not
make the mistake of making so much
of & distinction, although there is to
an extent, when it comes to the esti-
mation of the total resources avail-
able for the community,

Therefore, I am saying that even if
you allowed a project, you have given
letters of intent to so many, that
would mean a draft on the total
savings of the community. But in
respect of this policy for public trans-
port, what do we find? We find that
the public sector project for the
‘manufacture of a small car has been
Jettisoneq and a private sector project
for a small car hag been pampered,
encouraged and assisted out of the
way. This is the spectacle which we
have been witnessing all the time.
Therefore let the Government not put
the facade of public interest My hon.
friend Vajpayee was guite right in
saymng that we are developing the
economy of super consumption for the
few and utter deprivation for the
many. That is the kind of economy
we develop in the country.

You may say that the figure which
Mr. Vajpayee has taken from the
Financial Express, the fligure for the
loans given there are wrong or vague
or highly inflated. But what have
you to say about the civilian transport
which has increased 100 per cent
whereas the provision for the public
transport has increased by only 15
per cent.

MR. DEPUTY-SPEAKER: Pleas
try to conclude.

SHRI SHYAMNANDAN MISHRA;
You have much time to go, because he
has got halt an hour.

SHR] JYOTIRMOY BOSU: Give flve
minutes out of 'mine; I shall cut mine
to 25 minutes. !
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SHRI SHYAMNANDAN MISHRA:
At the same time, I must say that the
project about which we have talked
so much is not the project which
belongs to Shri Sanjay Gandhi. Those
who are doing this shikar from behind,
they are the real oligopolists, the
capitalists, the shady figures in the
capitalist field. They are the great
Nava Ratna. I have always said there
are some diamonds in the crown of
this Government. Some of them
figure in this,. They are the new
Nava Ratnas. They already had the
Tatas and Birlas behind them. ‘I make
a definite charge that even the Tatas
who are supposed to be above board
are now deep in black money and they
have been giving money to the Gov-
ernment. Some of these Nava Ratnas
happen to be behind this car project.
So, this project does not belong to Mxr.
Sanjay Gandhi. After all, the capital
he has invested in this is not even
worth mentioning, So, it does not
belong to him. It belongs to those
capitalists who happen to be there
like Raunag Singh, Chidambaram and
s0 on.

On behalf of my party, I want 1o
make it clear that we would not like
the Prime Minister to be under a
cloud. Let the ruling partv realise
that the Prime Minister does not
belong to the ruling party alone. The
Prime Minister belongs to the entire
House, to the entire country. We
would not like her integrity to be
under a cloud. You are all simply
chanting certain things mechanistically
in order to make it known to her that
you have been chanting something
raucously in her support. That is not
the kind of support she requires at the
moment.

MR. DEPUTY.SPEAKER: Please
conclude in two minutes,

SHRI SHYAMNANDAN MISHRA:
I have get a few suggestiong to make.
My party stands for the nationalisa-
tion of sll the units including the
Maruti Limifed. If the Prime Minister
wants to get out of this predicament,
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let her nationalise all the units includ-
ing Marut: Limited. That alone would
bring about an end of this matter.
Otherwise, there is another suggestion.
Here is a bright young men with a
lot of drive and initiative and enter-
prise in hum. It ia said, he is going to
depend on his own resources about
consultancy, etc. He does not require
any foreign exchange. Let Govern-
‘ment come forward with a public sector
project and enter into collaboration
with Shri Sanjay Gandhi. Why
should we not utilise the initiative,
drive and expertise cf this young
man?

Much that is being said against this
Government is becausg of the pseudo-
radical policies which they have fol-
lowed. Now  those pseudo-radical
policies are coming on their head.
They cannot escape the consequences
of these pseudo-radical policies and
slogans they have given. What we
have witnessed in thig House 18 the
kind of cheap sentiments they have
aroused in this country because of
their pseudo-radical policies. There-
fore, if you want his initiative and
drive to be utilised, you must have the
courage to come forward and say, “We
require your services for the public
sector ”

Since 1 have no time, I have to
conclude now,

st yowera fg (rfraroge)
JoTser WENW, G Ag0 €8 X AfY
HIAT ] | FTRN X I AGH T A §
& 7w Yt o F w7 FTEgAT L, A Foey
M raraaafy i advracwg P
wafae zw fedee ¥< 7 § Frifg ¥,
oY 1 A vt § e g Y e Y
34 g8 ? @ 0 g cufag 36 g
+Y v Efew fedt ff, o% Jmg a¢
¥ 4, W AT A gh 1 A
mEgw et § ) g a¥ § NS
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wgt feftow wEr avdy 3o ¥ fag
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wifs Lefegas geis Wi & aw

agr AT ware Glafaador amR W
Sfw | JH TR Ixag W 78
W11 gATT TIY LT 74 T § wA
AT G I FAg AP E

gw AWt w7 W ag wwlt qEed

AT AGA § | qETw fedT,
TEmTT W W ¥ gf fd, w9 W
/Y 99 ¥Y 3G (oAt SR agy

gt ¢ 1 gafag ag et AT ox #laex
TAfARET & AV 9T 9«19 FT 7 A1Q

T F IT WA T AGATE
16 49 hrs.

[MR. SPEARER in the Chair]

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): Sir, when I got notice of
this Resolution, 1 was happy from one
point of view, because for the last two
months I have been struggling to find
a pohcy with regard to the automobile
industry, and I thought this House
would give ‘me proper guidance with
regard to the decision I have got to
take with regard to this policy. But,
unfortunately, the mover side-tracked
the whole thing and brought in other
matters. T welcome that also, because
till now whispering campaigns have
been going on. Therefore, it iz good
that it has come up in this House so
that we have an opportunity to say
what we have got to say with regard
to this matter.

The debate itself falls into two parts,
one with reerence to the automobile
policy which T will deal first and,
second, what Shri Shyamnandan Babu
described as a No-Confidence motion,
that is, with reference to the Maruti
Ltd. and connected matters. As far
ag the automoblle policy is concerned,
1 do admit that till recently, I should

say, it has not been possible for us to
3035 LS--12,
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have a definite policy with regard to
the development of this industry. A
definite policy in one sense began in
1858 when we took g decision that we
will not allow merely assembling of
cars either under completely knocked
down basis or semi-knocked down
bas s but that only those who have
got & manufacturing programme will
be allowed to undertake production of
carg in the country.

This decision wag taken on the basis
of the Tariff Commission’s report in
1953. It is on this basis that three
unmts got qualified to continue to
manufacture cars in the country. Those
three units are functioning in the
country, that is the Hindustan Motors,
the Premier and the Standard. But
we found that we should have a for-
ward policy with regard to this and
that is why the Jha Committee was
appointed to which some hon. Mem-
bers made a reference. The Jha Com-
mittee made a recommendation that
with these three units, we should have
a manufacturing programme of 30,000
cars and, in addition to that, we should
have another unit to preduce about
50,000 cars. It is for that purpose that
an expert committee called the Pandey
Committee was appointed That also
came forward with a recommendation
that in the price range of Rs. 5000-
6000 we should have a unit established
in the country.

With regard to this recommendation,
I had the opportunity of taking a
decision as the Minister in-charge »f
automobile industry in 1962. I think,
Shri G. Viswanathan made a reference
to a decision that was taken in 1962,
taking into acecount the particularly
foreign exchange position at that time
because this meant utilisation of
foreign exchange, that it would not be
possible to undertake a programme of
50,000 cars production in the country.
At the same time, we were conterned
with regard to the functioning of these
three units even in 1962.68. There-
fore. in 1964, I had a proposal that
these three units should be coordinated
and brought under one umbrella so
that there might be some rationalised

3s0
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production in thess units instead 'of
each unit functioning separately and
each unit not having the economy of
scale.

1 algo had an alternative proposal
that, if this was not possible, then it
should be possible to take over one
of the units and expand it. But nothing
came out of it. I had changed the
Ministry at that time and, therefore,
that stopped there.

Again, this matter came up in July,
1966 for the consideration and the
Cabinet was asked to take a decision
as to whether we should go in for
50,000 car umit particularly in the
public sector. A decision on the
project was again deferred This .s
important. But it was decided in July,
1968 that the possibility should be
examined of setting up indigenous
capacity in the private sector without
involving any imports or requirements
for foreign exchange Therefore, this
formula of indigenous technology
without involvement of foreign ex-
change was conceived in 1966 and we
were prepared to consider any pro-
posal from the private sector on this
basis. This was the decision which
was taken even in 1968 when, I am
sure, Mr. Sanjay Gandhi was nowhere
in the picture.

Again the matter came up for deci-
sion in 1970 when again this matter
was taken up. In 1870 the then Minis-~
ter of Industry felt that there should
be a public sector project and it was
allowed to be examined. The decision
was taken that, while thiz could be
examined, the 1986 proposal of indi-
genous technology without involve-
ment of foreign exchange also could
be given effect to, and it was on this
basis that we tried to find out whether
anybody could come forward to manu-
facture car in this country with indi-
genous technology and without foreign
exchange. The 1970 decision was two-
fold: one was to explore the possibility
of a public sector project and the
other, to invite proposals from private
sector on the basis of the 1088 decision
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and it was on that basis that letters
of intent were imsued to Mr. Sanjay
Gandhi and & few others—] ‘will come
to that part, on what basis Mr. Sanjay
Gandhi applied and was given, when
I deal with the gecond part.

Hon. Member, Shri Vajpayee, made
a reference to our Election Manifesto
in 1971. In my view, the 1971 Election
Manifesto made a very crucial change
with regard to the direction in which
we wanted to move—on the basis of
‘Garibi Hatao'. (Interruption) You
may laugh. I know you have been
laughed out of the elections and that
is why you are laughing. I am not at
all surprised at it. Therefore, after the
1971 elections, we had to review our
priorities ., (Inferruption) I never
wanted to hit you back in spite of all
your provocations. I do not sce why
you should have this sarcastic laughter
which means nothing...

SHRI SHYAMNANDAN MISHRA:
This is something. 1 take objection
to this .(Interruption)

SHRI C SUBRAMANIAM: I am
also entitled to retort if you make a
sarcastic laughter. Kindly do not
interrupt.
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Therefore, we had to review the
priorities which we should have in
regard to the utilisation of the existing
resources. Here also ‘utilisation of
regources’ means two things: are, the
foreign exchange resources angd the
other, the internal resources. The
foreign exchange resource is a grar-
city resource and, therefore, we
have got {o be very careful with
regard to the proposals for the
utilisation of foreign exchange re-
source in non-priority areas. When
we reviewed the pogition....(Interrup-
tion) Kindly do not interrupt. Please
listen to me ang then if you think I
have made any mistake, you can point
it out and I am prepared to learn from
the learned professor,

Therefore, we had to take a decision
whether we should go in for produc-
tion of gmall car in the public sector
which, according to the exercise we
had made, indicated an order of Rs. 57
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crores of investment, with roughly
Rs. 17 to 20 crores of foreign exchange
involved in it. This was the decision
that we had to take, and the planning
Commijssion also had to look into this.
Our judgment was that we wowld not
be justified, in the context of the new
directions we had to take, to go in for
a project of this type—production of
50,000 cars in the public sector invest-
ing Rs. 57 crores involing Rs. 17 to
20 crores of foreign exchange.

17.00 hrs,

But even in 1970 we had issued the
letters of intent. So, they have to
take their course. You cannot
straightaway say, ‘Because we have
iaken decision in these, we will an-
nual all the letters of intent we have
isgued.’ Therefore, the ordinary pro-
cedures applicable to letters of intent
will have to be followed with regard
ip the letters of intent already issued.
This is how the policy has emerged.

Now, if you want to ask me as to
what is the definite policy of the
Government, the policy of the Gov-
ernment is to give priority to the
public transport system and to build
up the public transport system as
much ag possible and, if any
other developments take place, it
should not be at the cost of foreign
exchange, at the cost of the scarce
resources of foreign exchange, but it
should be within the possibility of
the internal resources to the extent
possible,

Another aspect I would like to
place before the House for considera-
tion of the hon. Members. Are we
interested in the development of an
indigenous technology in the crucial
areas, and, automobile industry is a
crucial area, and, therefore, are we
interested in encouraging the deve-
lopment of an indigenous technology
within the country as far as the cru-
cial areas are concerned? Therefore,
we took the decision that if it is
indigenously developed technology,
not involving foreign exchange, then
we should encqurage it and that is
why, taking into account, the order
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of investments involved in it, we

thought that if this could happen
within the private sector, we should
not stand in the way, particularly, in
the case of letters of intent which
have already been .issued and relying
on those letterg of intent, action has
been taken and investments also have
taken place. This is the most im-
portant thing which the hon. Mem-
bers should keep in mind. This is
how it stands,

Now, certain charges have bdeen
made with regard to Maruti Litd. I
take it quite seriously. I agree with
Shyamnandan Babu that it is not just
a matter to be brushed aside, parti-
cularly, when even from the Opposi-
tion, the integrity of the Prime Mini-
ster is attacked. I attach very great
importance, particularly, with refe-
rence to the Opposition charges. If
even the Opposition Parties begin to
doubt the bona fides of the Prime
Minister, then, to that extent, I think,
we are on a very weak ground.
Therefore, 1 am prepared to proceed
on the basis that the Prime Minister
has to keep the highest standards of
public life. It is with reference to
that, I want this House should judge
her, with reference to what has hap-
pened in the case of Maruti Ltd. I
have known what part the Prime
Minister has played in this and I
make bold to say that even judging
by the highest standard of public
conduct and public integrity, she has
nothing to be ashamed of with re-
gard to any action ag far as this con-
cern. 1 am prepared to stand by it.
If anybody is able to prove, even to
create an jota of doubt that she has
personally used her power—] will
come to the second part—that she
has personally used her power, her
position for the purposes of gaining
an advantage to her son, I can give
the assurance to thig hon. House that
she will be first to pay the penalty
for that. That is one aspect.

Secondly, I do agree that there
may be some enthusiastic friends of
hers who may have taken action
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which may be objectionable. Even
in that case, if it had come to her
notice and if she had permitted this
to be taken, these irregularities to
be commitieli, then also she has to
regret for that. And even with re-
gard to that, I am prepared to say
that there is absolutely nothing for
her to regret. It is from this aspect.

I want you to consider the facts
with regard to the issue of the letters
of intent and how the matter has
proceeded till now. It is not as if
in 1970 Sanjay Gandhi just jumped
from somewhere without any back-
ground whatsoever and asked for a
letter of intent. As was pointed out
by some friends, as a young man,
trained in the automobile industry,
he thought it would be possible to
fabricate a car within the country
without using any raw  matetials
from outside or without any com-
ponents from outside it should be
possible to fabricate a car within the
country and he thought.. (Interrup-
tions) kindly wait.

We have got g0 many M.Scs and
Ph. Ds. Here also, I am sure, there
are some Ph. Ds. I wonder how many
can produce one small article on their
own, It is not so much the Ph, D. or
M. Sc. that matters. What matters
is talent. There is some talent which
is required for the purpose of deve-
loping, designing and fabricating a
machinery.

SHRI VASANT SATHE (Akola):
Which degree did Ford have?

SHRI C. SUBRAMANIAM: Rightly
or wrongly, I also had my own
doubts. when this young man indulg-
ed in this art of fabricating a car,
whether with this background he
would be able to produce that car.
But he said: I have the confidence,
give me a chance. As somebody said,
without food, without sleep, he was
labouring for this in his workshop,
unknown to anybody, and even to
the ageny of his dear mother that
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this follow is spoiling his  health.
And when, out of those efforts, he
produced two carg, fabricated out of
our indigenous materials, and asked
me to ride in it, I said: You are to
be congratulated. I had my own
doubts whether it would be possible
for you to do this at all,

I iooked into every part to Snd out
whether anything had been imported
and whether everything had been
fabricated from materials within the
country. I was quite satisfled. It was
on this basis that ] also encouraged
him and said: You seem to have
some talent; go on. It is on this
basis, when he applied for the pro-
duction of this car and said, “I am
prepared to compete with anybody
else who wants to compete within
the production of an indigenous car.”
It was on the basis that the letter
of intent hag bheen issued. Now
further action has been taken on that
basis,

The main attack has been with
reference to the acquisition of land.
I wish that the Hon. Member had
given notice to me that particularly
this is the policy which he was going
to attack,—not the car policy, but the
acquisition of land policy,—because,
then I would have got all the facts
and figures.

Acquisition is done by a statute, it
1s not by Government order alone.
There are rules regulating acquisition
and any infringement of the rule or
the statutory provision can be taken
to a court of law and can be objected
tn» and the whole acquisition proceed-
ings can be set aside. And, therefore,
now to come and say that there has
been abuse of the power by Govern~
ment in the exercise of this statutory
power is not the correct position. It
iz mot one person who is affected.
Even according to them, hundreds of
persons have been uffected, They
could very well have taken it to &
court, The court has the power to
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fudge whether the statutory proce-
dures have been followed or eise, to
set them aside. If notice had been
given, perhaps, 1 could have verified
some of the facts. Bui, on the face
of it, it is not an arbitrary Act with
which anyhody can get away. With
regard to such acquisition from hun-
dreds of farmers who live in this
enlightened area, and where there are
political parties also, to get advantage
of these, if they are adversely affect-
ed, do you think everybody would
have kept quiet? A large agitation
would have started on the basis that
Government's compensation or sola-
tium is not adequate in the matter.
After all, Rs. 11,000 is for what? This
is not for urban land which is used for
building, but for agricultural land
Rs. 11,000 is not a low price.

SHRI JYOTIRMOY BOSU: How do
you know?

SHRI C. SUBRAMANIAM: How do
you know—that it is not adequate?
Hon. Members pointed out about
‘Ghaziabad and Faridabad where such
lands have been acquired and what is
the price that has been paid. And,
therefore, this is how we have to make
the judgment. And, simply because
you want to accuse somebody, you
cannot come and say, Rs, 11,000 is
inadequate, when persons aggrieved
have not taken any action whatso-
ever . . .

AN HON. MEMBER:
Rs. 60,000,

He says,

SHRI C. SUBRAMANIAM: He is
entitled to mention any figure, but I
cannot say that. Rs. 11,000 in my view
is adequate. I know what agricultu-
ral land is, and I have acquired, as
Minister in the State Government,
land for industrial purposes, but we
acquired at a stretch 500 acres for the
purpose of industrial development,
and that is why Tamil Nadu stands
in the forefront today. This is one
aspect of it.
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. Secondly, even if it has been acquir-
ed rightly, it may be said that they
had acquired so much of land for
Maruti Ltd. It is very well known,
and 1if hon. Members would only refer
to therr Chief Ministers, they will
knew it, that with regard to the small
car ‘project, here has been so much of
competition between State and State
that the small car project should go
to their own State. Therefore, parti-
cularly when it comes in the private
sector naturally the Chief Ministers
are interested in attracting this to
their own States. There is nothing
surprising in this if they give various
facilities so that it comes to their own
State.
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After all, for Shri Sanjay Gandhi,
even nearby, Haryana was available
near Delhi, Punjab was available and
U.P. was available . . .

SHRI VIKRAM MAHAJAN: Hima-
chal Pradesh was alsg there.

SHRI C. SUBRAMANIAM: Rajas-
than was also available, and, there-
fore, it was open to him to go any-
where and still be near Delhi. There-
fore, if one Chief Minister wanted to
ensure that hig car project with a
potential of 4000 jobs in this and other
subsidiary occupations also comesg to
his State and if a Chief Minister
shows interest in attracting this, that
is something which should not be
objected to. No doubt, even for this,
they should not go out of the way and
there should not be any irregularities.
If there are any irregularities, if there
are any allegations made, I want to
give you this assurance, that though
it has heen done for Maruti Ltd., if
any irregularities are alleged and pro-
per documentation is given for the
purpose, we are prepared to go into
it even now and see and find out
whether any irregularities have been
committed even for Maruti Ltd.....

SHRI SHYAMNANDAN MISHRA:
What about the defence installations?
How arc they going to take them
away from there now?
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THE MINISTER OF STATE (DE-
FENCE 'PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): No-
thing has to be taken away. There
is no objection from them.

SHRI C. SUBRAMANIAM: Shri
Shyamnandan Mighra made a point
and somebody also had made  the
pomnt. That was why I sent for the
Defence Minister and he tells me that
there is no such infringement as far
as their works are concerned . . .

SHRI SHYAMNANDAN MISHRA:
Let him say that,

SHRI VIDYA CHARAN SHUKLA:
There is no basis for that.

SHRI C SUBRAMANIAM: I gm
saying it on his behalf. My saying it
is much more responsible than even
his saying it,

Therefore, acquisition of land and
allotment of land cannot be the basis
for suspecting or attacking the inte-
grity of the Prime Miniser This 1s
the point that I want to make.

With regard to any other matter, 1
am prepared to throw open the files
in the Governmen: as far ag this is
conceined. If anybody points out
anywhere a preference which has becn
shown to Shri Sanjay Gandhi, which
has not been shown to others, then 1
am prepared to say that ‘Yes, we have
gone wrong'. On the other hand, if
you look into it, you will find that
nothing has been given to Shri Sanjay
Gandhi which has not been given to
others. Perhaps, in certain cases, we
have been very cautious about it so
that it may mnot be alleged that
because it is Shri Sanjay Gandhi,
thereforn, some preferences are being
shown,

Apart from the fact that they are
connected ag mother and son, and the
son 18 naturafly having an industrial
project, if it is said that therefore
there should have been something
which the Prime Minister should have
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influenced or which the Prime Minis-
ter's friends gt least ghould have in-
fluenced, of which she should have
had knowledge, then I would say
that I am not able to find any sub-
stance whatsoever in all the allega-
tions that have been made on the
subject.
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This is where I would like to say
this, I do not want to say that it is
because of political frustration or
political vindictiveness that these
thingg are being said. I take it that
all hon Members are interested in the
integritv of the Prime Minister so that
the name of the country is kept flying
high. It is from that point of view
that I welcome this discussion, go that
it may be possible for us to place
before this Housc and the country also
that there is nothing shady as far as
this 18 concerned, and there is no
transaction and no step which has
heen taken about which we need reg-
ret or about which we need be asham-
ed of This is the point which I
want to make

1 would like {o putl this to the
House If a young mabn is able to
design, develop and fabricate s motor
car, and we sce it with our own eyes,
the car, would you encourage him or
would you throw all this mud on
him and say, ‘No, no Nothing should
happen, because hc happens to be a
son of the Prime Minister’? This is
one of the biggest developments that
is taking place in the automobile in-
dustry on the basis of a technology
evolved within the country, trying to
fabricate a car.

Somebody said it is not going to be
roadworthy. If it is not going to be
roadworthy, nobody is going te pur-
chase it. That will be his funeral
Will anvbody go and take all these
steps, with all these discussions, if he
does not have the confidence that he
is in a position to fabricate this car
and make it run, not only make it
run but create confidence in the pur-
chasers? The purchasers are not all
going to be fools, Nobody will say
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that becatise it is the Prime Minister's
son’s car, everybody will go in for it
and invest Rs. 12,000 on purchasing
it? The number of units planned is
50,000 per year. I can understand one
or two cars may just sell like that.
But who will go in for the manufac~
ture of 50,000 cars to be sold unless
he hag got the confidence with regard
to its roadworthiness and reliability?
Who would venture on this big enter-
prise of producing 50,000 cars without
that?

1 am sorry the Sir Falstaff of the
House is not here. He has gone away
after making his speech, without
wuting 10 hear the reply. He said he
saw somebody's legs or that his wife
sw them. Whether 1t is not a figment
of his imagination or 3 figment of the
imagination of his wife. I do not
know. Any car may get into trouble.

SHRI SHYAMNANDAN MISHRA:
Then why figment?

SHRI C. SUBRAMANIAM: I do not
know in what circumstances this
brezkdown wag there. Ultimately, all
this is not going to matter. Ultimate-
ly, when the car is produced and rolls
out of the assembly line, it is the
confidence of the purchasers which
alone would matter. Without creat-
ing that confidence, however much we
may back it up with all our support,
it won't sell. Therefore, it will have
to be judged on that pasis.

Therefore, { would appeal to hon.
members: instead of encouraging such
an effort, such & pioneering effort
particularly by a young man, do not
try to throw all these obstables in the
way. Not only will you be creating
difficulties for this man, but perhaps
everybody else will hesitate before
tsking up any sort of this work.—

dnimelopmg and fabricating

new
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Therefore, 1 want to make this
quite clear. As far as Maruti Limited
ig concerned, it is a genuine effort
made by o young man who has got
some self-confidence, not merely self-
confidence, but some talent also, to
produce this car. Instead of throw-
ing mud at it, let us all wish that
Maruti should succeed, that Maruti
should run, even hop about in this
couniry. It is that wish that I would
expect from this House rather than
obstacles put in the way.
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1 do agree that if, because he
is the Prime Ministei’s gon, anything
untoward has happened, if anything
undesirable has happened, it should
be lookeq into. Again I want to give
you this assurance tha; if anything is
brought to our notice, it will be
inquired into, and whoever it might
be, friend or foe, if irregularitics had
been committed, either officially or
unofficially, proper action will be
taken. That assurance I want to
give to the hon. House. If my hon.
firiend 1s interested in bringing facts
with regard to jrregularities to my
notice, let him kindly make them
over to me,

SHRI JYOTIRMOY BOSU: I will
lay it on the Table.

SHRI C. SUBRAMANIAM: Placing a
document lLike that does not mean
much,

Therefore, it is only on that basis
that we have got to go. I want to
tell hon. members this, that while
I am glad about this frank discussion,
before we make an allegation with
regard to a person occupying the
highest office, we should hesitate, we
should ponder. Unless yoy are on
very substantia} grount, merely on
the basis vf doubts, if you raise these
matters on the floor of the House and
put them before the world as well,
You will be harming the interests of
the country. Therefore, all of us
who are interesteq in safegunrding
the haonour and integrity of the coun-
try, not only within the country but
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abroad also, should take care before

we make these reckless allegations, to

make some enquiry and try to find
out what has happened.

Therefore, as far as thjs 1s con-
cerned, I am categerical, and I want
to gave this assurance to thig House,
with regard to the automobile policy.
We are looking into it along with in-
dustrial production. It is also under
formulation We shall try to formu-
late an automobile policy also, As far
as Maruti, Ltd., 18 concerned, every-
body can go with a clean conscience
that nothing wrong has happened.

SHRI JYOTIRMOY BOSU: Sir.....
MR. SPEAKER: Ten minutes.

SHRI JYOTIRMOY BOSU: I can-
not, because I will have to meet the
replies of so many Members. How
can I finish in 10 minutes? Even be-
fore I had read the book written by
Mr. Johnson where there is a refer-
ence to Mr. Subramaniam, I had al-
ways known him to be His Master’s
Voice or Her Master’s Voice, and so
today’s speech of Mr. Subramaniam
has not surprised me at all. The
question is, I am surprised that he
has not been sent yet with g love
call to the United States. I am, how-
ever, fortunate and I am very pleas-
ed to say that he is here before us
now.

I can {ell you, Mr Subramaniam
through Mr. Speaker that for me we
all have had to struggle for this de-
bate, and almost for a month and a
half, to get this debate through and
the resistance that I faced on this
question has never been experienced
by me in the last six years of my life
in the Lok Sabha.

Mr. Subramaniam has given us in
his long rigmarole a mixture of
half-truths. I clearly ask a few ques-
tions Does this production ot the
car enjoy a very low priority
does it enjoy a high priority? 1s it
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not a fact that the late Prof. Gadgl
heg disapproved the whole thing and
as a result he had to quit and also
as a result he died of shock?

Sir, if 1t wag a must that we should
g0 ahead with this car projec, Mr.
Subramaniam, why is it that you
have abandoned your original idea of
having a joint gector with  market
money, State fund, foreign collabo-
rators’ money and export-oriented
production? Why is it that you have
abandoned that?

Then, this long delay goes more
to substantiate our allegation. They
talked about Indian technology or
concept in 1966. Who prevented you?
You have been in power from 19477
Who prevented you from implemen-
ting it? Did you have somebody in
mind at that time, say, Dr. Dharma
Teja or some of his proteges? Did
you have at that time in mind the
idea that you should shelve this
conception of yours? You concejved
it but never delivered. That is the
whole trouble,

Talking of resources, Mr. Subra-
maniam, I thought, was a know-
ledgeable man. Where are the re-
sources going to come for the low
priority items? You listen to me, Mr.
Subramaniam.

MR. SPEAKER: Address the
Chair. - o

SHRI JYOTIRMOY BOSU; Why is
it that your valuable and scarce re-
sources, both local and foreign ex-
change, should be utilised for a low
priority affair? I wanted an explana-
tion from the Government but you
very cleverly escaped from that
issue.

About this project, I do not men~
tion but now you have provoked me.
There have been hidden foreign ex-
change transactions and hidden im-
portation of foreigs machinery. 1
want a clear statement from you 88
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early ag possible that yoy have phy-
&ically verified these things
allowed the House to know them.
You tried to water down the whole
thing. Now that the assignment has
been done, you are talking about
going 1n for the public sector for the
production of things for public irans-
port. I must thank you and congra-
tulate you for that.

About the local talent, we  have
heard your tall talks iime and time
again. We have heard about the sui-
cides in the SCIR and IARI. Thereby
you are thinking of bringing in le-
gislation for stoppage of the brain
drain because you cannot provide
employment to the 70,000 unemploy-
ed graduate-engineers, not the ham-
mer and chisel engineers, whom you
have been encouraging. I do not
want to say this. I am talking of
graduate-engineers, holders of na-
tional awards and scholarships. They
are employed to pump water or oil
into your carg; Maruties to be filled
in py graduate-engineerg or engineers
who have had the nationmal talent
awards! That is the irony of fate.

1 want to know categorically and
clearly, I expect it from Shri C. Sub-
ramaniam_for appearance at least he
looks to be a sober person, under
what circumstances and when and
how you had extended this letter of
intent whose normal life is six mon-
ths to one year at the most. You have
given it for two years three months
to oblige somebody.

SHRI C. SUBRAMANTAM: I am
sorrv T missed that point. If you will
permit me, it should not be thought
that the life of the letter of intemt
has been extened only to Maruti
The letter of intent js for the purpose
of giving time to make sufficient pre-
paration to fructify into licence. Any
person, not only Saniay. anybody is
entitled to ask for extension provid-
ed they have taken substantial steps.
also nrove to the satisfaction of the
authorities th&t they have taken
substantial steps and some more
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steps have got to be taken and there-
fore we want extension. It is no; two
years, If you go into the history, gome
of the more intricate projects where
it is not one year, but it requires
three or four years. There are cases
where le.ters of intent have been ex-
tended to three or four or five
years taking into account the intri-
cacies and the complexities of the
industries concerned. Therefore it is
not as if for Sanjay alone it hag been
extended. Particularly you yourself
have been saying that they have put
up bullding there, they have brought
in machinery; you want me to verify
if jt is indigenous or foreign machi-
nery. When gal] these steps have been
taken and when he asks for exten-
sion, can we say: no, you have not
taken any steps ang therefore we
do not want to extend. Thus, in the
ordinary course extensions take place.
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SHRI JYOTIRMOY BOSU: Now, I
start where he ends. Mr. Subrama-
niam has made & desperate effort to
take the House for a ride. I am quo-
ting from Swaminathan Committee’s
report which he can challenge if he
likes; “The letter of intent broadly
indicates the conditions subject to
which Government would be pre-
pared to consider the grant of a li-
cence and also specifies a definite pe-
riod, varytng from 6 to 12 months.”
Now, Mr. Subramaniam: Doctor,
hea] thysel. I ask you Mr. Subra-
maniam, through the Speaker: can
you fell us why you were required
to bring one acquisition order and
the moment a writ petition was
fleld on 1-3-1971, within four days
the Advocate-General of Haryana Gov-
ernment gppeared before the Court
to withdraw the acquisition order, so
that the writ became infructuous and
the poor peasants, unlike you or Mr.
Sanjay Gandhi, could not pay for the
counse] every time, why is that wou
were required to bring an acquisition
order once, de-requisition ang then
re-requisition once again? Can you
convince anvbody, up or down, that
that is the proper thing to do? Tell
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me when your to.al acquieition was

420 acres (LP.C. of course), more

than 300 acres was for one indivadual

unit or individual, why did you want
to call it an industrial estate: be-
cause you wanted to bypass sections
88 to 42 of the and Acqumition Aect
of the Central Legisiature, that has
made it mandatory for the company
te pay for the full value of the land
to the Governmen: before they get
it, enter intp an agreement and pub-
lish 1t in the Gazette. Nothing was
done. Everything was hoodwinked.
The King can de no wrong! There-
fore, Mr. Subramaniam, you are very
nice I do not say: empty vessels
make much noise (Interruption).
About the price, I have got photostat
copies of sale deeds which I have ac-
quired from the Sub Registrar; I
have got sworn affidavits about the
price; if anybody can prove that
these are wrong or fictitious, I shall
take any punishment you may wish
to give me May I hand it over to
your goodself for laying it on the
Table for examination py the Gov-
ernment?

The sale and purchase deeds are al-
ways grossly understateq because
they want to avoid payment of
stamp duty, income-tax, capital gains
tax and because they want to deal in
black money. Even the deeds I have
got show Rs. 40,000 to 50,000. Is it
not a fact that you are charging for
a 2 acre plot Rs. 1,21,000 in Farida-
bad? You can ask the MP from that

area.
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SHRI JYOTIRMOY BOSU: Sir, 1
want to lay* these rertifieg true copies
of the registered sale deedy of recent
times. Let (overnment examine
them ang satisfy itself.
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Is there such a dearth of money for
a car project of Rs. 17 crores in the
public sector? Yoy find fundg for so
many things. It is rather ynusual,
About the foreign exchange I have
already stated. I expected him to
give details of components and de-
tails of allowances shown to suppli-

ers of these components. They are
actual users’ licences...

MR. SPEAKER: He should con-
clude now.

SHRI JYOTIRMOY BOSU- The

Deputy Speaker asked me how much
time I require and I said, half an
hour So many allegaiuions have been
made against my party and 1 would
like to set the record straight.

Mr Nahata talked about figures. Ts
production of car a low priority or
high priority? That would satisfy
everybodv. Why is it that Maruti
Limited do not require foreign tech-
nical collaboration and why is it ab-
solutely necessary for the public sec-
tor? I do not understand this simple
thing. If they can do without foreign
collabora‘ion, why is it that you can-
not? What is your deficlency, we
must know.

The Parliamentary Times subsidies-
ed by Lok Sabha wrote gbout me
that I #m after character aseassina-
tion. I ask, those who have no
character, what shall I assassinate?
You have no character which I can
assusbina‘e (Interruptiony).

MR. SPEAKER: Try to tell the
truth. Do not say “it is subsidised by
Lok Ssbha”. You are talking about
other peoples’ character, while not
telling the truth yourself,

aker not having subsequently actorded the necessdry permisfion
‘afdosg&nenu were not treated as laid en the Table.
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SHRI JYOTIRMOY BOSU: I am
told...

MR. SPEAKER: You may be told
anything; but do not say here any-
thing without verification. Do not
do it.

SHRI JYOTIRMOY BOSU: Char-
acter assagsination can take place
uniy when there is a character. Who
appeared on behalf of the Birlas be-
fore the Car Prices Commission and
pleaded for the enhancement of
price of the Ambassador car? The
Chief Minister of West Bengal. So,
who are the spokesmen of Birlas?
The proof of the pudding is in the
eating.... (Interruptions).

SHR1 B. K. DASCHOWDHURY:
(Cooch-Behar) Sir, a reference has
been made to the Chief Minister of
West Bengal Tlow is it relevant?

MR. SPEAKER: He ig not talking
relevantly. This is not relevant at
all. ... (interruptions)

SHRI JYOTIRMOY BOSU: Is it
not a fact that one of the Birlas Shri
B. M. Birla, has become friendly and
made a heavy donation of Rs. 55
lakhs to your political party? You
have receiveq the money and today
you are quarrelling about it....(In-
terruptions) 1 say “doctor, heal thy-
self”. .. (Materruptions) If anybody
fights the monopolists, it is my par-
ty ...(Interruptions) We have been
demanding the nationalisation of one
car plant. But the Minister scuttled
it by saying that it is junk...(Infer-
ruptions) The whole thing has been
nauseating and it requires a tho-
rough probe. Mere utterances by
Shri Subramaniam Will only make
bad things worse... (interruptions)
If they have any self-respect left for
themselves, they shoulg immediately
arringe for a probe into the matter.

MR. SPEAKER: I will now put
the motion to the vote, The ques-
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tion is:

“That this House notes with dis~-
appointment the policy of the Gov-
ernment in regard to manufacture
of car.”

Those in favour may say ‘Aye’.
SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against it
may say ‘No'.

SEVERAIL, HON. Members: No.

MR. SPEAKER: I
have it.

think ‘Noey’

SOME HON. MEMBER:
have it,

‘Ayes’

MR. SPEAKER: All right; we wnlil
have diwvision. Let the lobbies be
cleared.

Now, the Lobbies have been cleared.

I again put the Motion to the vote of
the House,

The question is:

“That this House notes with dis-~
appointment the policy of the Gov-
ernment in regard to manufacture
of car.”

Those in favour may say, “Aye.”

SOME HON. MEMBERS: “Aye.”

MR. SPEAKER: Those against
may say, “No”.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: The “Noes” have
it: the “Noes” have it.

The motion was negatived.



